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' CENTRAL ADMINISTRATI IVE TRI BUNAL *
. GUWAHATI BENCH

Y No. 0 %0f 946 |  \
. u/<1{.. CZ. B et L L . .« Applicant(s)

=\Versus=-

;ad4§%%V¥4;é?1? . P D, G, . Respondent(s)

| «/5721 < . ?% ?g;<p<’“’*(;g . o .'QV. AdVOCates.for Applicant(s)

‘-—----’_ﬂnw--——l—n_-———w——.——-—---——u;_“u

,’ ~ T office Notes. 8 Datel T T 270 T T Toutks® Ordefs T

E : : 19-11~95 HMr.A,Ahmed counsel for the

1 . applicant. Mr.5.,%1i, Sr.c.c.s.c. £
. b4 :';.' .ﬂqmnoﬂlahh for the respondents.

“{‘;\ ‘;5;1 giiin tima Issue notice on the respon-

For c. F. of Rs. 50]- dents ko show cause why this appli
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cation should not be admitted.

'LiSt for show cause and con-
sideration of Admission on 31-12-9-
Mr. A.Ahmed submits for

4 g/ mmma[

g\“ interim relief order. However, no

HL-» 12 - 9L o _tinterim order is issued at this
' stage. ' \
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¢ List for show cause and*

31 12. 9% B Learned counsel Mr 'A. Ahmed fo*
' the appllcan*'s Learned Sr. C.G.S.C. Mr S.
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‘0.A. 270 of 1996 v [
1
- 17.1.97 Mr. A. Ahmed for the applicants.
jw |- Mr. S.Ali, Sr. C.G.S.C. for the
. ne
ALt < respondents.
- e G CnS L '
){/’W é\ o) L/ 2 5 /;J”‘/ u; Sorwce report awaited. Mr. Alj

i submlts that he has no instruction and the
- matter may be adjourned.
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26.2.97 ‘Learned counsel Mr A. Ahmed for the
applicant. None for the respondents. No show cause
has been submitted. Mr Ahmed prays for interim
order on Annexure-3. However his ‘prayef will be
considered in the presence of Mr S. Ali, learned
Sr. C.G.S.C.
List for consideration of admission on
26.3.97.
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of adm1ss1on on 12.2.1997.
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TS o Member

pondents seeks further adjournement.

on 19 2.1997,

Ahmed,

Adjourned to 26.2.97 for consideration of admission.
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List for show cause and con'ﬂdera*lon
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Mr s All Sr.c.G S.C for the res-

Llst for consideration of admission
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Member
Mr H. Rahman mentions for Mr A.
learned counsel for the applicant'.
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, w 0.A.No.270/96 ]
26.3.97 Heard Mr A. Ahmed, leémed counsel for the
,_ applicants. Mr Ahmed submits that the application relates
to recovery of Special (Duty) Allowance. He also submits
that similar matters are pending before this Tribunal.
: There is a decision o“f the Apgx Court also. Mr +S. Ali,
learned Sr. C.G.S..C. éonfirms the same. The application-
is admited. Issue usual notices returnable by 6 weeks.
'f‘f’ M"i.' The interim order granted in the Misc. Petition-
' V shall continue.
V;l'? .
-Q- u-— 9) List on 2.5.97. '
¥
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JNENSEE 23.5.97

Dm absence has been filed in that
9_\'"( Mr S. Ali, learned Sr.C.G.S.C.,
not present. List it on 30.5.97
‘ g‘\ . %’PNX (BN QA\\A hearing.
D Gaene £
é) CK\‘ “\*\Q, ) Vice-Chair
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Learned counsel Mr.A.Ahmed for the
applicant.and Mr.S.Ali, learned Sr.C.GS.C.
for the respondents are present. |

List for hearing on 23=5=97, |

Vice="hairman

learned counsel f
A letter g

Mr A. Ahmed,

the applicants is not present.
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30.5.97 Mr S. Ali, learned Sr. C.G.5.C., sibmits

9020 w3orl S0

\}\_ 0.A.No.270/96

. . 1”’”’,;;'— - , f\:‘

that the matter-reia-tes to Nagaland and there .
are other similar case&\ -Orders have been
passed for taking th6§ei nfgtgers- to Kohima.

This case be also heard at K;)hirha alongwith |
those matters. The date of - hearing will be °

notified latér.

. Vice-Chairman

Heard both counsel of the parties.
Hearing concluded. Judgement delievered in the

open court. The application is disposed of. No
order as to costs. Order is kept in séparate sheets.

Vice~-Chairman

i
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"a common order.
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" CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 265 of 96 (Series)

Date of decision : Thisitﬁé 10thvday;of,June,71997.-

AH¢n'ble'Mr.'Ju$tice D.NlBaruah, Vice-Chairmaﬁ,

’ Hon'ble Shri,G.L.Sanglyine} Administ;ative‘Member;

0.A. No. 265 of 1996. .

- Ram Bachan & 14 Ors. = = - . "Applicants.

By Advocate'Mt.'A.Ahméa; '

B

~yersus-

Union of India & Ors. ‘ . Respondents

By Advocate Mr. S.Ali, learned Sr.C.G.S.C.

3

O.A. No. 270 of 1996. .

‘Nomal Chandra Das & 57 Ors. _ : Applicants.

By ‘Advocate Mr. A.Ahmed.

~ -versus-

‘Union of India & Ors. Respondents’

By Advocate Mr. S.Ali, learned Sr. C.G.S.S.

'0.A. No. 15 of 1997.

Sri Hari Bahadur Gurung & 12 Ors. Applicants.
By Advocate Mr. A.Ahmed.
\

-versus-

Union of India & ors. A . Respondents.

By Advocate Mr. S.Ali, learned Sr. C.G.S.C.

— — — — a—

. BARUAH J.(V.C.).

All the abbve~applications;ihvolve~cdmmbn

guestions of law and--similar facts,fﬁthefefdrebfﬁe'

‘propose to diépose_of,all thebaboyggapplicationsﬁby
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2. " In thé?gﬁapp;icatiéns the ‘applicants have
prayed for direction to the respondents to pay

e .

Spacial (Duty) Allowance (in short SbA). The facts
are ; |

All the applicants of the above Original
Applications afe working as civilian emp%byees under
Defence Department at Dimapur, Nagaland.
3. We have heard Mr. A.Amhed, learned counsel
appearing on behalf of the applicants and Mr. S.Ali,
learned Sr.C.G.S.C; Learned counsel Mr. Ahemd
submits that as per Notification of the. Govt. of
India, Ministry of Finance, the persons appointed
outside the North Eastern Region and posted in this

region are entitled to S.D.A. In ‘the above

applications the applicants have not clearly stated

as to whether they were appointed outside the North

i
t
'
!

; this Tribunal to give a clear direction to the

]
!
{
!

Eastern Region and therefore it is not possible for

Respondents to pay ‘the SDA. We, onlyhold that the
persons who were appointed outside the North Eastern

: Region and posted within the region are entitled to
' SDA.

4. In view of the above, we direct the
respondents to make enquiry as té whether the

applicants were appointed outside the North Eastern

¢ e sm e e b

Region or not. If on enquiry it is found that
applicants were appointed outside the North Eastern !
Region and now posted in this region, then they

shall be paid SDA in terms of the decision of the

e ik s

Apex Court in Civil Appeal No. 1572/97 dated 17.2.97

(Union of India & Ors. VS.. B. Prasad;'B.S.O & Ors.). ‘ |

%—J’)/ ' ) : .000050‘ With g

—— e . e




= A ° With  the . above

N .. i - » X
directions the
applicantions are dispbsed of.

6. Coq?idering the facts and circumstances of

the case, however, we make no order as to costs.

© Sd/=VICE CHAIRMAN
Sd/=MEMBER (A)
i
i
:
f .
I
;
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IN THE CENTRAL

/

ADMINISTRATIVE TRIBUN AL

GUWAHATL : BINCH AT GUWAHATI

Qe As Nos Q':foo.f 1996

# gnion o

- Versis-

7

,mri Némal Chandre Das & OTsSees Applicents .

f Indla & OTS . +«_Respondents .

INDEX

S1.No jﬁescripﬂon ol Ebmmmts ~ .. page No...
N Application 1t 10

2. Memo No. 20014/3/83-IV '
issued by the Govte. of Indla W4 V4
(nexure - I) , |

3. Judgement and order passod in 'on..A.' :
T e S of 1995 ata e b.o5 |5 T 24
(snexure =2)e Lo | o

b, order Noe. 6D/PR/mait/ SDA-NER/2235 'ig

. " dtd 29.8,96, issued by the Ministry R}
of Defence,(CSD , Govt of India for
"~ recovery of S.D.A paid to the employees.

(mnexures 3), ’

5. Refe No 3(A1/1085/6& a-3227/7756 26 27
dtd 31 st July 92 (amexure =4%) |

6. Ref, No 3/4»2/1207 dt 9th Dec'70 - 23
(anexure k(a)) T

7 Photo opy recruitment Rile of C. S.D.

L employee (m_nemre-h(b) . . iﬁ*\'chQ |

8e  peference No. Y/ Adm/B=9/1791 C.SDs = 574059

| P s , (‘/(’9%&;‘9“&;"
Y A 9‘/66

t

order No.5/96

gecretary , Govt. of Tndla (Mnemre-5)

issued by the under .

H
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Date ;=159
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

1.

3.
4.
Se
6.
7o
8.

9.

10.
11.
12,
13.
14.
15.
16.
17.
18.
19.

GUWAHATT

: BINCH AT GUWAHATT

0.A, NQ.ZLﬁ}ﬂDOF 1996

3190
1031
1243
1283
1474
1526
1840
2324
2645
2739
2752
2753
.2871
2974
3167
3310

.S.

Nomal Chandra Das
Ssp.Dutta

A. Deb
N.53. Borah
S.K. Risyas
XK. Chakraverty
A

A

Roy
Bhattacharjece
. Rai |
T. Mukharjee
Sarkar
TeXeDas
DeC.gaikia
P.X, Mandal

M. Khen

Ds Me Ral

Behadur Mahto
Ke L« Debnath
Padam Bahadur
Deonath

P.C. Shah
Kedar Nath
MeL. Rohidas
Menik Chand.
Kewal Goala
sajani Devi

Ram Bghadur

>)

J
AHMED

3 ;
35

Aol‘q OA;MQ

Peon

- §6C

"

8K-IIT
LDC

Dfiver

LDC

fn
?

1"

stenographer

PEON

Head»watchman
Carpenter

n

Mukadam
Wetchman

Mazdoor

1"t

1t

"

1t
gafaiwall
Cook
Contd...2

?
3

[5.11.9¢
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4737
4878
5039
5213
5215
5216
5270
5318
5319
5320
531
5329
5499
5431

5496

5748
57967
5797
6012
6040

6053

8059
8072
8092
8148
8149
3159
8233
8335
12270
12271

- 2 -
Sona Topna
ghyam Bahadur
S+C. Bonia
Lal Mohan garma
S« Mahato
Narshing Behera
DeSeg0ONar
KeBe Chetri
M.Le Gour
L. Be. Rai
BeS. Subedi
Vidya Rel

J.X. Tanti

K. Acharjee

B Ramu

A.X. Dey

ReCe Yadav
Amarjeét poro
P.K. Boro

Rekha Goala
Lalta Prasad
Uttam gutadhar
Utpal Bose

Raja Chettarjee
P«X. Prasad
Rebi Che Dey

S. Choudhury.
TeBs Das

Arun Kr. Mazunmdar
Ram Prasad

Rem Chander

Mazdoor
watchman
n

i

Mazdoor

n

1"

Watchman
"

"
Mazdoor

watchman

" Mazdoor

Cook
Safaiwala

Watchman‘

| Peon

Safaiwala
Cleaner
Peon

Mali

LDC

1t

7

4]

L1

]

"

n

wash boy/T/Room
Tea maker/T/Room.

Cmtd. L2 3
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Now all the applicants are serving in the office of the
Area Manager, Cantéén gtores Department, C.g.D. Depot,Arny
supply Road, Dimapur, Nagaland.
e Details of the fpplicants :
i) Name of the appiica’nts : T 3190 Nomal Chandra Das,
| pPeon & 57 others.
1) Designation & Office : peon, serving in the office
of the Area Manager,Canteen
| stores Deptt.,C.g.D. Depot,
Army supply Réad, Dimepur,
vNagaland.
2o Particulars of the Respondents
i) Neme and/or Designa- : 1. Union of Tndia,
tion of the
Respondents represented by the gecy.
of Defence, novt. of
‘ India, New Delhi.
2. The General Manager,
Canteen gtores Department,
Adelphi 119, M.K.Road,
Mumbai - 400 020,
3. The Regional Menager(Eest),
- Centeen gtores Depvtt., P.0.
N Mad . :’Q‘f& gatgaon, Narengi,Guwahati.

3+ The Area Manager,Canteen
gtores Department, Area
Depot, Army supply Depots

Road, Dimepur (Nagaland).

Cont d_o .ol
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3e -particulars of the Order against whiph the "’

application is made s

i) .The application is made against the Order 6D/PR/

Audit/SDA-NEB/z?Ss dtd. 29.8.96 issuéd by the WG CDR, DOM(FEA)
in the Office of Mlnistry of Defence Canteen "gtores Deptt.3'
Adelphl, Munbai- 400 020,

4q | Jurisdiction of the Tribunal 1 ‘
| . The apnlicants further declare that the application
is within the jurisdiction of the Hon'ble Tribunal.

5¢ L*mita+1on e

mhat the appllcants further declqre that the appliCdtion

is within the linmitation- prescrlbed under gection 21 of the

Administrative - Trlbunalq Act, 1985.

B Facts of the Case : .

The fects of,the'caSe in brief are given below s

L
7/

6.1 Thdt your humble apnllcants are all Indian cntlzens o

as such they are entlfled to all the rights and privileges

guaranteed under the . Ccnﬂtltutlon of India. The apnlicants
are all Clv111an EBnployees belqng to Group C.D. and they are

serving in . Defence Department since a long time.'

6. 2.\ That the applicants are Grame II,I1T & v employees
serving in dlfferent capacities as Central Govt. Defence
inilian erployees in Nagaland in.the 0ffice of the Area
Manager, "anteen gtores Department, C.SeD.Depot, Arny
Supply Roéd, Dimepur, Nagaland. They are sefving as Peon,
A.M.6.M., 5GC, UDC, LDC, SK-III, stenogranher, Safaiwala,

~ Mazdoor, Carpenter, Eook, Watchman, Cleaner, Malil W/boy etc,

contd. .5
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6.3 'Phat ‘all the applicents have'got_a cormon grievances,

connon @OURAR of- action and nature of their relief prayed for

is. also same and similer and hence having regard to the

[

nfacts and circumstances they intend to prefer this instant

~ application jointly and accordingly théy crave leaﬂe.of'the

Hontble Tribunal under Rule 4(5)(a) of the Central Adminis-
trative Tribunal (Procedure) RuleS, 1987. They also crave
leave of the Hon'ble Tribunal and pray that they may be

allowed to file this Joint Application and pursue the instant

-application redressal of their common grievances.

6.4 ;That under~the Central‘Governméht of various qrders;
Memos, circulars, the civilien émployees.éerving in the
Defence Deptt. in Nagaland are eligible for certain beneflts
for involv1ng rlsk of life- alongw*tq Armed Forces. These

civilien employees are entltled to the benefits of Se¢DoAe

 (gpecial Duty Allowances) to Defence Depertment Civilian

Employees as per Govt. Memo No. 20014/3/83;IV, dated 14 Dec.

11983,

_ Annexure -1 - _is the photoc0py of the Meno Vo.20014/3/8«-

issued by the Govt. of Indla.

6.5  Thet these civilian employees are entitled of the

above benefits vide 0.A.NO. 124 and 125 of 1995 by the
judgement and order dated 24.8.95 passed by this Hon'ble

Tribunal as they are also similerly situated ané as such

they are entitled to the above benefits.

fnnexure-2 =~ 1s the photocony of the judgement and order .

dated 2448.95 passed in 0.A.N0.124 and 125 of 1995 by this

JHon'tble Tribunal.

“conttd. ..8
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6.6 That your applicénts beg to state that, payment of

special Duty Allowances were ;being paid to the employees

of C.S.Dse posted at CSD Depot , Dimapur upto July, 1996,

However , as per Govte of Indla , Ministry of Finance, O.M.

No 11(3)/95-B-II(B) dtde12.1,96 reproduced in €SD order

No 9/96 dtds 25.7.96, the payment of S,D.A has been stopped

with effect from mgust'96 snd the smount paid from 20.9.9%

/ | will Dbe recovered. | |
jnexure- 3= is the photocopy of the order No.6D/PR/ mdit/
SDA-NER/2235 dtd. 29.8.96 issued by the Ministry of Defencs,
CeSeDe Govt. of India for recovery of S.D.A palé to the employees.

6476 | That your 'applicam’:s further beg to state that, as per

the judgement of Hon'lle Supreme (burt ,payment of SD,A will
be not be given to Central Govt. employees nerely based on

the clanse in the appointment letter to the effect that the
person concemed is liatile to be transferred any vhere in Indla.
In this context, 1t is satmitted that unlike other Centrsl |
Govte employees, employees of CSD are actually liatle for all

| India trmsfers In CSD the recruitment to service/cadre/post,

promotion and traisfer are done on the bais of all India

geniouity 1ist for the Service/'cadre/post as a whole, All the
tests for recruitment, promotion etc. also done on all India

- basis. Hence the judgement of Hon." ble supreme Gurt given on
\ the speclal Leave petitions of some other Central Govte cannot

be made applicalile in case of CSD employees in unifom nature,
nexure=- 4= is the photocopy of one of such appointed letter
of CeB8.De employee issued by the Dy. General Manager (P & A)
- G.S.De Mumbal. R
Annexure -l(a)- is the photocopy of sach transfér order of
0.8.5. employe‘e‘ issugd by the Asstt; General Manager (P)
Mumbed.,
contd «. 7
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Annexare 4(b) is the photocopy of recruitment Rile of
CeS¢ Do anployee. |

Annexures5 1s the photocopy of the Refs Noe3/Adm/B-9/1791
CSD order Noe 9/96 issued by the under secretary , Govte of
India | ‘

6.8 That 'yoﬁr applicants further beg to state thaf, ‘tho;y
having fulfilled all the tems and conditions 0f SeDeAe
(Spedal Duty Allowmces) as admisszl.b].e to the Defence
civilim:n enployees serving in Nagaland, so they are entiﬂed
to get beneﬁts of SeDeA (Sped.al Dty Allowances),

7e Qmmds znd Legal provisions :

(1) For that the applicants being similerly placed to |
the spplicants in 0.A No. 12% and 125 of 1995, s that same
benefits ought to have been extended to the sppliceants. |

(11) For that the applicants being civiliem employees

serving in Nagslend being attach with the Aimed Porces are
entitled to get financisal benefits above mentioned under the

various schemes, various letters and various ciralars etce
md also by verious judgement and orders passad by this
Honthle Tribunal.

(111) Br that there isno just!.d.catl.on in denying the said
benefits granted to the applicants and the denial has
_resulted in vislation of the Articles t+ & 16 of the GOnstitue
tion of India mnd also other similarly situated employees
already have been granted the said benefitse

(iv) TFor that the applicants having falfilled a1l the
certised 1aid down in the aforesaid Menorsndum towards
grantihg'the S¢DeA (Specidl Duty Allowaaees)- the Bespond’mts
cannot deny the same to the sprlicants without anjjurisdiction.



v) For that it has already been conclusively held by

this Hon'ble Tribunal in other cases that the applicants
 are entitled to the said benefits and thus the‘Respondents

ought to have paidlthe saia'benefits to the applicants.

vi) For that it is settled proposition of lew that when

the same principle have been ldld down in glven cases, all
other personal who are s mllcrly situated should be "granted

the said benefits witnout requiring them to approach in the

: COUI'tOf Lawe

vii) For that the appllcants hdve been denied the Sald

benefi ts wlthout any prlnclnle of belng heard{ There is a

- violation of . the pr1n01ple of natural justice in denial of

F oy
Mam af e of g
]

the benefits to the.applibants and accordingly proper reliefs

are required to be granted to the applicants.

viil) For -that the action of the Reépondents are illegél,

arbitrary ang not sustainable Jin law.

iX) For thet, at any rate, the irpugned order at

fnnexure - 3 is liable to be quashed,

8. ReliefsAgﬁuoht for s -

Uncer the facts and c1rcumctances narrated above it
is Prayed that the Hon'ble Trlbunal ‘may be pleased to direct
the RGSpondents particuldrly the Area Mahager, centeen

stores Department, C.M.D. Deoot Armv Supply Road, Dimepur,

et

‘Ncgaland to pay -

i) s D.A (spe01al Ity Allowances) vide Memo No. ?OOl+/3/83—IV

-issued by the Govt. of India, Ministry of Expenditure, New

Delhi.
Contd. . 09



i1} - SeDeAs (speclal puty Allowances) in terms of Judgement
and order passea in O.A.No. 124 and 125 of 1905 by this

S

Hon'ble Trlbunal on 24. 8,95.

iii)' To pay the costs of the case to the apnlicants.
| 1v)  Thet any other relief or reliefs that may be entitled

to the applicantse

O 1hterim Order Prcyed for

That the apnlicants beg to state that till diSpOSql
of this petition the Respondents may be directed to not to
recovér the SeDe e amoqgt which has been already paid by -

the Respondentss

10. Deteils of Remedies Bxhausted ¢

That the applicants declare that they have availed

to 211 the remedies available to them under Service Rules etc.

N

1i, Matters not pending with any other Courts etc :
~ The applicants further declare that the matter
| regardlng whlch the application has been filed 1s not /
pending before any other Court of Law or any ﬁuthority or

any other Bench of the Tribunal.

12, §£articﬁlars of the Bank praft/I.p.Q, in respect of

N om e eadte

Aoplication Fee

8 0921495

2« Neme of issuing post Office Guoalt:

1. Number of I.P.0.

+8

L

"

3. Date of issue of I.P.Q. 20.18 .96

< | B 4. P.0. at which payable Gats alrali

' Contde s 10

ot G G
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13,  Details of Index :

“An Indexﬁin'ddplicate éontaininglfhe‘deﬁails of the

~ documents to be'relief'upon'is enclosed.

14.  IList of Ehclosure‘ ¢ As per Index.

VERIFIGATION

I, Shri Momal Chendra Das, Ticket No. 3190, peon,

-

,'the applicant N011 gerving under the Area Mangger, canteen -

gtores Departmen?, Areas Depot, C.a.D,, Dimepur, Nagaland |

do hereby verify that the Statementimade in this application
from 3aragraphs 1 to 14 are true to my lnowl edge and belief
end I have not sunpressed any mcterlal facts and Iahave ‘been
authorlsed to verify this application on behalf of the other

applicents.

AnG T sign this vVerification on this a4k day

of __Weeedu _, 1996 at Guyshati.

t

Nemal 2 iy

DECLARANT

s . . reae = mr 2 4.,@:«“
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o foylet Min of Dye OM No 4(19)/03/0  Mew DOLE{, the Jutt Dec 83
o ARl 65 Qe U ovp L CE B OV
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: / Bubjects Allowces and faciittiy for ¢y vl on
., o el onalea) OGVE e CrVT A0 L8 wEal n
/ © Lapitorim ol ghu Borth Eg tirn yaglog

LA o KON

3% The a~ed foyx gtracting and et sining tho porvica, o¢
-eanpaetert qtticers £or sexrvice 4n the liocth Egatomn Region
cOrprigding thea stites of Asanr, Meghaliyn, Fanlpur, Hegalund
and Txdnur s ed end ¢ Ugtlon tar ritoricen ot Aruncchial Vrglenh
£ Mivar 5y Liie Las sngnglng tie grtentica of tiy Covt for
Bas@ tiwe, The Govt hal eppointol 8 comfiittce eader Uta
. chulman ebdo of Secretery, departmont of parcotitel and
wieinistrati ve refomo, to reviey tic alsting sNlouxons
") fredlitiey a'risaiblo to the vscidua catacorirn of
clvilign Ceatrad Yout eaployetg serving in thic region and to
¢rpoiat gultshble emprovement, Tha rcoomond “ting off tha
cCnlita Liava baen caret\ly considarcd by the Gove and ha
prezidont is now pleessd to declde ¢4 LS S VRS

(1) mgxe-'e.{.mnw.éwim: ‘
Thare will be g5 fixed tenure o!f rosting ol 3 yra
B atime for officers with serviom ol 15 ym gr 1oes ated
L2 yin L' 5 time for offcarps with noso thgn 15 Yrs of
aorvic o P,‘u:}ods of leme, traintac, Otc., In crmovs of 15 duys
DEE ¥y orr will Le excludad {n counting iy tomura portod
of 2/3 yuara', Otftocrs, on complation of the £y tordura
of service mentioned o>0Ve, may be con-ilcre) for vasting to 9
gotution of thelr choice 88 fer &8 paceible, ‘

PC e t0s

’r i

M -
0 = denovoe
T

The period of deputation of the Gentral Covt amployecg '

to tho ataten/Union torritories of the Ltorth ootern Regtan
- will g rally be £0r 3 years which con Lo 6> .0le) in excont fonsl |
Coyes in oxlgendies of public services oo we'l o uhen the .
unplojeéan concorad {8 prepared tO stey longe  The add{ssille o
decmtation allowances will als0 be continue . bo paid du ivg [
the périol of daputat'ion of extexed, \ !
(11) Weoichtage for Centkal Caputagion/traintn. _ebrom {

Sy S W P e e — S - o,

20d.20egla) mentlon 1a_gonfidentipl regoria,

Satisfoctory prrforreeances of Quties dos Lha pregcribyd ‘

t:Mure fa th@ HNoith Kmte ahnll bo giveo duo teeconniton !

lu the cane of aligibla 0f1dtc¢ rn g4 Cls - et Oof g ‘
(.} ¢rootion o Cetic POl '

(ty) ' ogutotloa to Central t.qiuro :'o te, rwnd
() Couraee of trataing ip .o, |

Pra
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"},",.‘-:"mg @ﬁcfll requiremont of at loant threc ycars garvicesn

4 ~ o s cxre post betwedn twO Contral tonure dsput ation

- po¥ be:relexed tO two years in dassxving cazés o! petitotrious
' gervice in the Morth Easte

. “entry lb%lxl be nde

in.c3 of el arployees

a of aexvicae {n thr orth Hestemm

Reqioh o thst/e£3Cte -

L

}'; (ﬁﬂ icploéii@l (Dnty); éllo\c&ccm-

A rirny S WAy, Frs

" Th,coentcal GPVE oivilion employers yto hav> ALl Indds transfer
uwntwwuﬂhbo-qum a special (Tuty) /Allouwsuce at the rate
ai;ﬂzs};pex,.cmmoi basici pay subject to colling of & 420/=
psf- thion posting t9$ y statim {n ¢ho Rorth {astern Reglon’

. goch of: those Employecs ho are @xcapt £roR pryront of income
ble for this spec ol (Outy) Allowancess

sux will, -howawel @ not eligl
& poc Lals Outy)t allowances v 11 be in nliition tO ~DY spect
'payff‘.;_eud.;'/;or;idoputation (quty) Allowmccs alresly being Jrewd ‘
| B\bjs‘.‘tﬁ?t@tbﬂ;cmdimn that the total of cuch special (Duty) !
~ bnwmcwa"’-"ukalcpecial conpens atocy (coote Leoality) M) lowances
_ c_qmt;mttoq;-'auwutccs and project Alloupnces wuill be drawh '
- E_,f.‘.-,_;‘i‘l):~§-ﬁ.ﬂtgl compgns atory A} 1> anCeSs

“hanon pad Machelae.

l“fh‘ rat.ﬁ, of the allowanCes. wild
Lo a"m!._nimj;n;'o‘i u S5/= pa Pmisgible to all grmloyaes without
14siit, Tha above al lousnces will be sxaissible with

RQPW OQ l
,eigq;gzgzrm‘ii_.‘).az- {n tha cas¢ of AsSam.

be 5% Of basic pay subject

PR NN

ik 3 Mamipur .
. Tt P R
'\ - Tha rakes of allowances will b &1 £} ious {ofk the
, . holae of Maniput t= o
ﬁ,;’:’-;«i‘g”n"":fd”"}" ,,_:“,",'.‘ e .
g o Ray GPEO W2 O/e p 4% B |
v oy upto B8 2 Vo v 15% of basic pa¥ subject tO §
e e ' maximx 2of O 15/ = % .
) : AL . . ' ‘
v, & ‘)-.“;1.3.., o -"T.wt ' ' : - o
o pates L€ the plowncos will ba o = 1lows i N
(p) DEfLcUlt ares - 2% of poy sabject o a minimumn]
o1~ 6= oo s maximum of o}
R I | F

;- -pay upto m 2 2/ - 73 40/= 1L :
pey above s 2 9/= - = 15% ol bypic pay sublject
co a paxiram.of i 150/= M,

2y _ { There will be no changr in ch miﬁlg rateo gt apacial .:
: ' compens gtory Allowances &mis cib:C in rrumac ok Px:gdesh, Nagsland)
amd 'izOras? @ the exist {ng F&k< of Digtrihrixe aliowsices
dami ssible in gpectfiad oreas of l'izoram. \ i
RE , -
SR R
"’zl :' - : ‘ -
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"'jU}.-T!’:fVeU ~ ~1loyenili Sn_first anrointmoat
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W0 kolexationsf thy prae sl xuicd (ER. $23) that trovelltng
i ors te not almferible tor journoy o nrlrgtykal in conn ¢ation

4

CiLh iaitisl appotats t, Lt craf of journeys Lor teking 4p faftlal

pooLnersat o g oo a th North Lgsten Reolon, ty svelifng
piLs, gEed Jedboe) Ll fn ry Vg Lero /803000 L awl vasl Lure.
(a8 ranldnald oty b wsioae 5L (LEy 499 Wm, for che Usve

m\sp;.fu\‘_.hlu‘.s alt nlt hie Frartly witl l_\" d‘“‘“hlh].ﬂ,

vty T ‘f;‘_‘lLi‘.}L’_:)}l&?uL‘L‘!:‘..r:-lEEJBBL”L‘QI-QD.,LEL:Qzs:f.‘.‘.e'.

In rplacyion 5f ardrcrs holow R 1Y, I on tranfer TO & gtation
(o thu Hoitn- L aiinsn Feqion, the foaily of the Govk servant A5l
fob weeomdeny niw, vive Govt psorvoat will ba nsid t-!'..wl?llinu 2Ll OWaN g
on Loul tor s ili ealy for tronsit perfod to join ehe post @Adaill

S we pTamitred to €-Try segsonnel s£LTeis, Nt $/rd of hico ent Leleaeint
I e T X TR X 2t Govk cost or BaYt @ o equivelest of
carrying 1/3rd of his antitlement of the &fffcroence in wiignt of

tha prrecanel affcts ho 1€ atuzlly carrying nd 1/3xd of hia ‘
entitlement gu’the Ces® ey be in liuo of the ¢z of trnis port atic,
of braosge, In case tie family nccampraies the OOVt Bervzhlt ou ‘

trsmafar, the Govt servxt will ve coiclos t> tha existing imimeible |

trovclling 2l1owoadas {nsluwliag tht coct’ of vrecsportation chigryes
~f tho mmis-ible tleflght 0f “hd bagoae »ctuslly carrisd, The zoovs
nro\/ipicm.n.-,i.\,) nle o avply for zhe ragturn jo20nry on sr N8 gexr b X
from the North Festern leylon, '

¢ vii) Rord milosge £9r trandportrticn of purponsl elfectn

‘—-—-..—-u--“'-——_."- - W

o, . T e et P el

ca Lranfer 1= .

. o In the r=laxation of ord-rs belou SR 1ic for traunspoctaticn

et thr pcrsonncl eff.cts on tronsfer tetwaan Ltuo diffareant gtsticng
in o North Sxstern Reglon, high3t rg> of pllowvences Suwlasibla

- sor tracsportetion in ‘A" class citico subject LO the aotval |

ax~ nifture dncurrel by the Covt scrve® will be almissibles ‘
' (vittYy ojptpg tiosoalib dose ,
’ I <ss2 ol Govt Seqvantc .rocerding on léasvs fros @
PLCE = ving ¢n north East I racion, the nexiod of tryvelling
mics .. twd dpys fraa the station of poalint &6 cutside that |

Cpacian yail Be trearmd g jointng tim:, The oullide that reglon
r«i_ll-.-»rm glmiselll” on patura [xesm ) SEF VIR

© {3x) Leowe trawl zoncessiol

mﬁ-q\_"—m-\-.‘-*“-*%"

A Gowt servant whO leaws bis faully tohind & the old
‘ducy et-tion or mother selected place ok reddancoe forx the o
f£xnily nill have to opt 1on to.avell of th2 exdnting 1 cawd tzavel
. couser~atcnh ol joumey (O hosa touwti ooce in & block pexind of
-2 yoryurs or in liue thireof, facility of traveld for himsadf _
~once s~ yesr from (onm che station of posting in the corth smatern
ronion ta his hone TOJn OF plica wherr the t5m1ly 48 rasziding
An 4 miditon tho I~cility tor tha {1yl r ytricted/co hiis
Me NNGUCE, A0 EWD denrendaq childrar onl y). nl6O tO travel ‘
ance ~rycar =o vis {r th cmployce gt the stoatlon of posting in tha .

. Narthlegetc. n Reglon, In cage thc opticn o8 £or the latter,

ilte neciva, thae cost cof tyal {27 t!‘.j* faitisl distance
{ 49~/ 7s)  will not wa borns by ht flica’s

orricara ¢rgwiny pay otb st e o oove ond thelr
f.eilins Lo, sOUCS and two daodandnll ~hidren (unto IR Km
ror Lups ond 24 yrs £3T cirls) widl be allowul alr trave
{2¢ancn IaphaY /< {)lchor/AGart 2l a hd Calcutt e nd tice vers a, .
whiie poefomnaing Joumeyn renttonnl in tho p!:OCOC‘dU‘O paragx aph’s

(x) | S&ﬂ;{/\' cOnt Ammen /4
| o M r
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7, (¥ childr:in sducation Mlowmcen/iostal Lubriay) *
B ‘ “duc—’m.-'-.--.“-"-—.‘c--ﬂ-—-‘.“N—-‘..-"'i-- OOOOO

; ~hare the hildren do not sccombany the Govt gervant:

0 the North Egs e Region , children Edoucation A llowanceg

- UDLY class XII¥ will be gdnmissiblo in rospcct of children
atuly {na at the lant gtption ot poSling af (ix cmp

0 & ather gtation yhere the chiidre:rogide \ithout on

2. The 'abov::‘orders except {in sub par

mutand ig axly tO Caitra} Gowt emolove
KEcooar Is laads?y, ,

3. Thae ordems wiyl take effect Crom Hist llov 3 snd wil}
remein in “orce for a peréd of thro

4% ALl existing spacial sllowance, facilitics
extonced by any special orderg Ly the »

inistries/@Qpartments
of the central Govt to thed r ocwn erploy

‘ ces in Lbhe Morth Bastsrn
Ragion will bo withdr ayn from tha Qe of offcct of the  omdars

ot ainal {n this office B rand uft,

Se SPperate ordsrm yil] bae
of the commritte Yeferod to

'' - In 8O far as pa scna Berving in the Indig ;s
Dapoetment are concerned,

B th Comptroller and

huditor Gen ral of Indis,

od/~ (SC Mahalik)

W :
we o

a (iv) w112 als0.be mut atis
€s pasted to And gman pad

¢ yoars upto 3ist Cct ISB'E

rnd concisglons

Wit & Accounts
those Srdorp issue after cons tltation

M Trmmn

1sauod In respect of other reccomend st?
2 1n parsgraph 1 &8 ~nd yhea dicisions
ara taken by them by iha Gove,

Jt Cecy to the Govt Of Indin
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I THE CENTRAL ADMINISTRATIVE TRIGUNAT, -

. CCUNALIATE DG '
1 Griginal Applentfon Ne, 124 of 163956

X

y ' \".‘IUl

Orlgtnel Applieatlon No.125 of 1995

Date of dectsdon: This the 24t dny of Aupust 1995
‘ (AL wonmn )
The Hon'ble Tustiee Shrk MG Clisnelling Viea-Chehonen

The Henble el Gl 8o Ivbne, Membor (Amlnlsirative)
CutiNp. 1 22 /95

Shed Tl 4 Sinle und 116G others

A;ﬁmﬂmu - Q

A\
v

. . . - -~
A ree eliving In the Ollce of the Currison Pnginecr,
SOb WS Cro 09 A0, e APt s

/o - VEFEUS -

Lo Uston of Indin rept wtad Ly
Thes & “retery, Dtfonee,
~ Covestaent . of fndie, Mow Daeihf,
2. The Grrrlson Frglneer,
BLS EWS C/o 10 APO.
3. The Gerrlsen Unplneir, o ' ‘
$6412WS, Coo vy Al2O.

QufialNo. 125/95 ‘

" Shel N, Limbu ond 14 othars : y
All ore serving tn (he Office of the Gurrison Fuglooer,
860 E\WS Clo 39 APO.
- \'e:'_su:; -

"
-

voeWRetpongde g

ceadApplicants

Lo Untoo of Tudla represented by *

The Seuretary, Dofrnee,

Covernment of ludla, New Delnl,
2. The Garrlson Englneer, : Vo

8G8 EWS, C/0 99 AP, v Rerpondemts
For the appllicants In both the cascs * By Advocete Shri A. Ahined

For the respondents In both the cases By Advocate Shel g, All, 5. C.G.S.C.

IR ERRNY

- . C e

f,
|




e e e

2, CHAUDIIARL]. v.C. '

i o
"Mr A, Ahmed f(or the opplicants,

web Me S Al Sr. C G.S.C. for the respondents.

Uy
t,

" Both’ these cases Involve same question aoud therefore

are belng disposed of by thls 'Common order,

Focts of 0.A.No.124 of 1995:

: “.c hd

© The éppllcnnts belong to Group "c" serving In the Decfonce
, belong r g

Department as clviilan employees. The applicatlon 1s restricted to

applicants at serlal No. 1 to 117, These a)plicants are {rdm inside

- North Eastern Reglon and are servlng In dl(ferent capacities 8s Centru!

Government. employees In Naguland under GL BCB LWS 93 APQO,

Thelr grievance |s that they are belng denled the payment of:

) Spccm! (Duty) /\Ilowunce (SDA) poyab!e under Memo
! No 20014/3/83

E-lv nr the Government of ImHn, Mlolstry
 of ‘Defence dutcd 14121983 read with ().M.NoA(lU)/B(}/D,
Civil-] dated 11.1.1984

i) House Rent Allowance '(HRA) as per the clrcular No.11013/

2/86-E-II(B) dated 23.9.1886 Issued . by the "Government

of Indla, Mmlstry‘of Financg

A\

. ' i
) . Special Compensatory  (Remote Locallty) Allowance SCA(RL)
)L o " under _"’ﬁ.e. Minlstry of Defence letters No lGOBr/L//\Z B

YOHQ 3 Corps (A) C/o 99 APO and No D/S?ZGU//\G/PSJ(U)/ 165/

%X\w D/(Pay)/Service dated 31.1.1995
. ' v - I

%
iv) Fleld Service Concesslon (I‘ C) vide

, b letter No.16729/GG4
ﬁ)\\fﬂ ’ (clv)(d) dated 25.4. 1994 of Army Headquarter, New Delnt,

nlthou{,h LhLy arc’cutltied to get these concesslons.
]

'/\'lt'hough no wrltten statement hos been flied, Mr S, AlL,
1]

- C.G.S.C, folrly - states that we' moy dectde the motter,

-

dw/ C/

SN S U

Eaararviobe & Xodere *W&{'{'}.C‘Y'; Vi T
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o the Hght of enrller decislonsg on the polygt ul‘llmuuh he has fm:lrucllcm:;

"Lo.say 0t behalf of the fespondents

. R A TN
IR . . , .

thot they Oppose  tlie clalin,

i«gs-.o.w-wo.._zzigum |

i

ST P i i
)

Vot

The dpplicant Nos, | to 15 {other opplicants alreudy deleted)

who butong (o Group Al "pn, e and "t employed Iy ¢he Defence
' LJ(.'pL\r(n'.exit us civilian Cployees gy Posted |y Nuogalang lioke g

Lricvance that (he respondens« are denying ther, (10 benefie or SDA,

CHRA SCAIRL) ang jose

nthoug) they 1re thtit'ed g get (i~
A )

conc«::..slons_.

v ‘-'Jv
I N .
4. . The Fespondongg hove oy fllag Ly wrlgien SLetemen,

. However, S Al dourned gy, C.G.s.C

o fairly states that We may
deelde (o Lioller Mlhc H

ght of e

arller deelslons 0o the polne slthuug

—

he hus lnslructlons
b

oppose (he claim. )

to say on behall of (e Ferpoidents (hpt they

CA . ; , .
RE. :.\.iQL\!i\(S.'.’.’lL:’LQJ!_.-Q.,QF’.ULJ.-’.’S_E%ES.). :

!

5.

The tpplicangs pluce rellanea upon the o,pm, doted 14.12.1983
‘ T

i
¢

whicly rovides thay Central Sovermment civiltan Chiployees  whg
have Ay lndia Tronsfer Hablly will e Lranted SDA st (e

rate
L. prescribeq thereunder ‘per

month op Posting o 8y station y, ‘the

Lo Norelhy: Eas(crn'Reglon."’LH;ewlsé! the leqier of Ministry of Defence

nee Clvlilay Empioye

es SCrving
In the newly delineg Fleld Ar‘éas and A

fodifled jryqpq Areas wif) pe

“entltled tq Payment of SCA(RL) together iy, other ollowances as ' 
' may be admissiple, The O.M.dateq 23.9.198¢ !'ss.ulcd by the anlstry

Dt—;pnrtmcm}.o[-.liwcmilLurc)-.pl:o,vldcs,..LhuL on the, .

L AR YT
Fecommendayyqy, of the th |

oy Commisslon It has 'bccn decldeq

that e Central Governmcnt Cinployees ghayy be entigleg to HRA,

On a siah Lasis related (o thelr 'puy and Seharatcly prescefbed | for

"A", "B'ln . aiw.:\g”!
NI SN

“1 50
LRUEITN '\’L‘

"C" class und ”Unclusslﬂcd"' cltles i clfect

(rom......

Al T e
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1 remama
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‘ shull ho puld to uH cmployul (oth

o nent home/hired 0ccommodation)
i

- '_,r"‘ ‘ | ,t I:lg;"i') o \ ) l%’ ! ‘

PR AN .““I"'w'i{l" ' u"'! [l
AR %@ rrom L. IO 1986, It ls Irum{mr provldi

l '
1l

"t' Ft HR/\ at the rutes prcscribed
|

{

er tlmn those provided wllh ("ovuru-
withowt requlring Lhcm Lo’ ;;ro(lucc
rent receipts, but o complluuce with the brescribed procedure Lhmc-

ounder, It also provldes that
f : “ under- spec!ai orders the samP shail be glven as admlslble An “A”

closs cnlcs and Jt shall be admlissivle at. the,xjates

wherL HRA at 15% has been a!lowed

"B-1" und ”B 2"

tn ncn class cltles ln othu areas. 'Ihe' me‘morandum l°sued by the

! Army l'leodqunrtcr - Org 4(clvll)(

d) dated 25.4.1994 bearing No.16729/
| ’ T Goa(civg)

on the subJect of FSC to clvmans pald from Defence

Servlce Estimates includlng c!vﬂlans employed

In lleu of combatants
v'.; Loound NCsE (both posted and

locally r(,crultcd) provides Lhut lt Is

proposed to extend the same concesslons to Defence clvlllans employed

 ln the ﬂeld arcas ag’ chey serve slde by slde with services personnel

S Lt

!

RN the glven areas and the sae shall be

under’ slmllar condltions In

e e

. pald 8t the . ‘rates prescrlbcd under the: sald tiemorandum, It s,
A

howcver, been provided that SCA. oUCh us Uad cllmate allowance

l

cte, shall not be in addltion to these a)lowancea

e ta i ges

6. The uppllcunts have ULosed thelr respective  clalms

[aX

on these munoxandumm - i
) N ' ‘ " ) ,‘ - c! '

7.

It uppﬂars that  the applicants n both

J‘ ‘ flled 8 Clvll Su!t ln'the‘court of,DC(JudﬁcI.aI), Dimapur, Nagaland,

bclng Clvly Sult No.255/89

by_ }udgment and . decree, dated 19.12,1994

the cases' hag

‘ maklng the same clajms, The civll: court

has allowed the clalms

nnd directcd the respondents to make the payinent accordingly,

The civil court relled upon

49 and 50 of 1989 of the Central /\dmlnlslratlve Tribunal Guwahat

Bench, The - ‘decree” has Vot ‘been ¢

have now statvéd In the . 8pplications that thr,y would not 'proceed.

A

with the executlon o( the decrée gg they have now reolised that

H

the court which . Jacked fuherent

-

they had obtalned the decree from

mmﬁ
L Jurlsdiction..,...

.
A:;;L_,,r'.',r).'{'mv-»n:vafw<
e WSS = .
ST e s

" St
b e

s *'rr“'?"‘*--(m xx 'r

Sty "\

con'u'illéd" with, " but” the applicants ™

it e

s

-

the dcclslon of this Trlbunal In 'o.A.Nos.48,

i,

 et——— e < e e e <
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jurisdiction'to'entertain and'try the suit in viéw of the

bar of jurlsdlctlon arlslng under the prOV151onbo£ the E

f ,,Admlnistratlve Tr;buvgls Qct and, therefore, they have

| ...papproached this Tpippngllgor relief by theée appl}cutions.
;:J:Since the applicant§;wgr; agitating the cléim in respect .
, . of SDA and URA in'a wrtng forum it is just and proper to‘
L give themn the bengtit of exclusion of the rperiod of
‘”d,pepden;y of the civi;;suitlfgt the purpose éﬁ holdin? the

qqéd claims'wttﬂin }imitation in

. these applications. The
! . LI O ' ,

: - . relief sought in respect of the olher two claims is

-

" - At !

I within jurisdiction.

i !‘
I : . The question of entitlement for all these L

., claims in respéct of Defence civilian employees haye
.!:“ o e » .

\

| "exhaustlvely examlned by us in the dec1sxon in the case
! e

+ . cor
'

ot —— —

Y of S.C. Omar, A551stant Executxve Englneer, ~V5- Garrloon

[

“Engineer and another (O.A.No.l74 of 1993) reported in SLJ
P74 -
P have held in that case

- 1993(1) CAT (Guwahati Bench)

Pep ity A
i .., that SDA'and SCA(RL) are payable to civilians with All

‘ I . ’

_ India transfer llablllLY posttd in Nagaland even if they
SR
: :

get Field Serv1ce Conce051ons We have not accepted the

: ' plea that ,admissibility "of Field Service Concession
‘ : . . b .

L

deprives them of these benefits. In view of this

~conclusion since facts are identical and as we had also
A
z ey K

referred to the ealrier decisions in 0.N.No.48/89 .and
S 0.A.N0.49/89 dated 29.3.1994 in support, we are satisfied '
\‘1! ¥

that the relief clalmed by the appllcants in the instant
SRR

appllcatlons relatlng to SDA and SCA(RL) must: be,wl]owcd

.
RN AL oy
AR

We, therefore, declare Lhat e applﬂbéhts'”i “the
i
! rccpoctive applications are entitled Lo be. paid SDA with
f ! ! ’
effect from 1.12.1968 or [rom the actual date of posting~

ATTIONA ' . : ;
~oanfisTR . as "
Aol =l 2
’ %: d i ; , e
Aol P ' , : "
' ; d}‘ ." - o
!
et e "1—\r—-; Yw AN 'l M _._‘.'.:_ '-"‘ " -

-.-T-..:.\.._..u ""fTVM~v~w- ___,A‘ i ceTo e
' "
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e f:r‘./i.,::!z]‘..\‘,‘,, g \::'z I \, | ‘, ”1\.1. '!. I ‘:l!..ki:-
s P i R » |
v : y . I’ — o~ " ) ‘!‘,

as the coase may be. We further declare .that the

appllcaan

E? . :
:;g ' to be‘pald SCA(RL) a;so, with effect from 1.10.1986. For
spec1fy1ng these daﬁeslin respect of these twolréliefs.

,..

. we rely ,upon 0.M, No 20014/16/86/L IV/E I11(B) dated

L

l 12 1988 This 1s con51sLent with the. dec1sion in S. C.

Omar's case (Supra) It is,:

this applles only to such of the

however, made clear Lhat

'

%app01nted out81de N E. Region, but are postedlin‘N.E,

Region on tenure ba51s.

C [ . N
too o ot

9. | Consistently with the view we

Yooy

have taken in

Py . S

. ' Lhat SDA and ‘SCA(RL) are payable Jndependently of FSC we'

')l )

applicants .in the

[

'hold' that'Aon 'theA subjecL the

respeclee appllcaLlons are GHLlLled Lo draw Lhe same as

T e ’:
. prov1ded .in the letLer of ' the Government of India
Y ' M , ) s o

. Mo. 37269/AG/PS 3(a)/D(Pay 3 'Serv1ces) daLed 13.1.1994

:.‘l w1th effecL from 1, 4 1993 sub]ect to fulfllment of other

k]

condlLlons prescrlbed Lherein
Fy -

co
~ : .

bt 100 L Lastly,. in so far' as the claim for HRA is

NSNS concerned:wé follow our’decision in O.A;No.48[9lldated.

the applicants. are éntitled to draw the:
' : |

rates . prescribed JLrom time to time‘.since l 1011986'

whether .on.pergentage basis or. flaL raLe or slqb ba51s

-

tlll 28.24.1993 - and thereafter to be regulated in

}N accordance'with the 0.M.N0.2(2)93-E-2(D) daLod 14.5.1993

CE AWlth effect from 1 3. 1991 and continued to be paid.

3
) QJ. .For ‘the purpose of the aforesaid order it is

“made clear that ‘as now held by the. Hom ble Supreme Court

<

who. are appointed -outside the .North Eastern Region "and

are posted in the North Easter

R s . ! n Reglon. It will be open
ey ot ": P . . ' . -

= LR o T e S T T R I e e R T D R v-—-ar‘-a—- smbe e e 4 b .
parerelett o hdaier rarmeave cul U 33 N A1 QR IVRAM Cat i . . . L3N PR

in .the respective appllcaLlons are enLiLlcd. 

L . bt
applicants who are ..

Omar S case on the naLure of FSC and Wth the view taken'

©22.8.1995 and hold that. under the 0.M. dated 23.9.1986

HRA pp¢§cr1ped'

 for -B. class cities. with effect from 1.10.19qq;@t the

~ . .

;he benefit of SDA'ls admL881ble only ‘to those employegs
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P e tmnta s
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to the respondents . to ascertain the case of each ,
~applicant for "that éu;pose;if necessary. Furlther it is

made clear that this order has been passed on the footing

Lhut all the applicants in tho two casas avae posntod in
o '
Nagaland :

12, ' For the aforesaid rcosons following order is

i . T A iy

CN) 9#{3}:_'19*-_):_24/95:: S Ty L e RN
1,”. i) It. -is declared , that  LuAa s payable  from
1.12.1988. - - :

ii) (a) The respondents are directed to pay to the

tyapplicants Special .- (Duty) Allowance (SDA) with coffect

" rpfrom the:date of agtual postlng in Nagaland on or &after

S G 1988 as the case may be in EGJPCCL oi cach applicant
4.,and continue to pay the same so‘lOng as the concesqlon is

admissible. . ¥ . .

T - (b) MArreavs. from the dain of actual posting in
Nagaland on .or after 1.12.1988 wupto date to be paid

within three months Lrom the date of receipt of copy of

this order. .

< tiid) (a) It 'is- declared that SCA(RL) is .payable:from

-

PPl 1001986, re T e oy e = Cr

i
(b) 'The respondents are directed to pay to 'the
~applicants SCA(RL) with effect from the date of actual

posting in Nagaland on or after 1.10.1986 as the case may

....be .in respect of each applicant and to continue to pay

Vo Lhe same SO0 long as the concession is adwissible. ~

L I T T T P UUUUN B R O A A T ERIRK 2. e d b
3 . 4 LRETHT i,
l . abs \

gh(c) 'Arroaﬁq " from thc_ date of OLLUdl poqung
in . Nagaland: on -oE.v after 1.10.1986 upto date to be
paid within. a period of throe months - from the date of

of this order.
‘hv‘\l’tk\ .

commun lC

B



R

and to continue to give the sam

Y

"adjuutmont.of the amount’ as

e

LTI

' \M ‘.ffm-{“:\?| ? ?l N !
N RS,
e N .

N 1

:froﬁ 114.1993 or'from'the'd

the case‘may be in Fespect ‘of each

'for' the Period frop:

Y
[

ot

-
TR

iv) (a) 1 ia declared that’ I'sc is

-—

" 7
r
y

: e T
TR Hy ’!'”
L L . [

1.4.1993,
oo D v ] , [ b v
(L) The respondents are directed to exteng the FSC
ot o ' . e .

to the applicants in the Prescribed manner with~e£f9ct

.

ate of actual'appo;ntment as

h

applicant.dptd date

v) (é) It is declareg that jnnp
1ndicqted below

P

Government employeesgi'jp 'y YoB-1, B-2' class cities/towns

1.10.1986 or fromn the actual'date'of‘

appointment gag the " case may be ip resepct ‘of each

applicant upto 28.2.199] and  at  the rate as may be

'hereaften,:; T T

(c) Arrears to be paja Bccordingly Subject o the

tpe Tespective applicantg .during the aforesaid period-

towards HRA ..

[
by

\ o
(d) " Future Payment to e Fegulated jin accordance
. i

with clause'(a) above.,

!

(e) ‘Arréars to be paig as eanly'as Practicable, byt
not laterfthan"a'periodfof”three months from the date of
communic&ﬂidn?afMEﬁiEfagééEFEB'Eﬁéftéébﬁﬁdénts. R
)
The original apblication‘
) \ o o . -

is allowed in terms of

the,aforesaid-order. No order as to costs.

.. et

'
)

12
~

T Y rr———— -
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’ B o ' .
; (13) Qul:Wo.125/95, = ~ ‘
Fr ComeellRniE /35 .
. \l : ‘ + : .
el gy It g doclarved that  spha g4 Payable  fy-op
1.12.1988. \ .
. ! . '
IR ii) (&) e re:ponﬁcnts “re divecleg to pay to the
applicants Special (Duty) “llovance (Sha) wilh effacy
' Lrew Lthe date cf actual Pusting in Kagalang en or aftern.:
R ml.l?.lQEB AS° the g

“aLe ‘mayv ha in Leapect of cach

i e.and Continue. ¢ 2y the

game’

Sc.lone

“pplicant

3 the-concﬁﬁ

sion'is
elhicsibla. . L o ‘ .' .
'"vihﬂ(b)'“:““ ALYCars | fron the date 6f actualv.postiné in.'
URegalang N or After 1.12.)¢ ¢

Uplo date to. be paig
Within thirge g fyom Lhe “ate of roceiﬁt,of cepy

of
e this ordor,

o iy (e)‘.It'is declareq that SCA(RL) is payalle 1 om
..',.‘.lc.JOQISUG. to $ RS SN N ' ) .

(b)) The Fespondents g, “iractag to pay to t he
.'n;..?i-':’P.l.ican,t.s..SCMRL,)

L with ®flect “frem Lhe Jate of ¢

Posting ip nd on or after 1.10.19¢

agala 6 as the_cnsg
.qﬁ;bgﬂyn(regpggt of cach applicayg and to COntinue to
-thegsame S0 long as. the Concessiop

(c) Alrears from the -date ' of actual Posting
on

"1.10.1986 upto- date
f ' N ' - ! '
be paj L thj

to
of o ‘“

dv) (a) It is

|
declareg that Fse is Admissible fronm ‘ !
1.4.1993, “ Vs et } ;
’ N . qu.".“..“_quuuun«m»«~w-wmﬁmmPﬂ*?W““““' ! v | .
—ia—.n TEN N G s v e '
~ ‘ . . . o 1
(b) The Fespondentg are directeg tg extend the Fsc _ I
. i I
. ' v
, to the-applican's in the pPrescribeg Manner vwjipp elfect i
- . * . ) LI ’ ' l
trom l.4.19¢3 op from the gseq ol autues) AP Cintmene: &g ' L
' ' . [
. . . i
Lhe.case May be jn Fespect of cach applicant Uplo date lf
. , * . . . ’ .
M~ : !
S = . . t
...Fawﬁusr%\ .
) . AL 1 “1".“’.\7« //,6\‘ » . ‘ . 4
v P
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It 1is declared that HRA is

~ !

40, npq‘u"admj"%iblu.“.. o
P . ' ! ‘
=adm1881ble as’'
indicated below:
[' , ) .
(b) The respondents are directed. to pay HRA to the

applicants: at the rate as was applicable to the-Central

Government. employees in B, B-l, B-2 class cities/towng

Lo Jfor thg”per%pd irom 1.10.1986 or ffom the actual date af
\ ; %?lyappqinépeth as; phg, case’ may be;;invgrgépect; of ;qggh
k applicant wupto 28.2.1991 and at the rgte aé“'muy {bé
'gpplicable ftom‘ti%e to Eimp;asfinbﬁ 1.3.1991 ppﬂo.dafq
and to contiﬁug to pay the same al the rate prescribed
hereafter. '
(c) Arrears to ‘be paid accordingly subject Lo the
. ad]ustménL of LhL amounL ag may have already been paid lo
the respective appllcuan during the aforesaid per}gd
%&yﬁ?qil;, . towards Aﬁh. | ) |
bl ey :
.. ) (d),Fu;préiipayment to be regulated in acéo;daqce‘
with clause (a)-above. . o d
_Qﬁx ' L B (e),h;reafs to paid as carly as practicaﬁle,3but

not later than a period of three months from the date of

, N
communication of this order' to the respondents.

"
D

The original applipgtiqh iS“BllOWéd in terms of
. . s R | . . ' . .

the aforesaid otder. No order as to costs.

T
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I ) ' GOVT‘OfvaHm _ ' »%\
MINISY RN OF (1) (el '[ Y,

! | of/(
CANIL I g e, ‘
_ (Pevonto sey i1y
TADELPH .ty 1 Huawd

-+ MUMBAL-400 UZ0
SD/PR/AUILL/SDA-NER /9 5197 -

- Dateq ‘}@\ Aug've

I SPECLAL DULY ALLOVANCE FOR
CIVILIANS EMPLOYEES OF THE
CENTRAL GOVT.SERVING IM THE
SLATES AMD UMXION TERRITORTES
OF NIE REGION REGARDING.

T T 0 0 o e T o e T M 1 e e M e L 4t e 300 > - —

aun

_ RAC(CUL) has Lgsued o preliminir; 8lip in regaydns
to payment of SDA to CHD Employees posted in North East
Region following issue of GOI,MOF,Depit ¢£ EXP OMNO 11 -
(3)/95 & I1 B dt.12/1/96, The above is now been promul-
gated vidge CsD Order No,9/96 dt.15/7/9 for implementat-.
‘ion..

. : 2. . In temmo of para 7(IX) of the above Govt.lattor
- the payaent already made on account of EDA tu ineligible
persons after 20.9.94 is to be recovered. However, recovary
. Botion can be jinltiated only after inelégagggzggg%yiduala
9 : are indentisfied s¢ par eriteria laldd down {n the gaid =
letter. It would, therafore Do apureciated if tie necessary
action 1s initiated at the earliest and the list is for-
warded to us so that payment of SDA could be regulated
as laid down in the letter and racovery effected from
concerned staff, Any delay in receipl of the above infor~
mation would, fuxthor, delay recovery schedule & create
/. reaoovery problems in ragard to rezovery from {ndividuyala
procaading on rOtirem@nt/rnoignntion. In this counactlion.
ouy lattor NoaGD/PR/Auuit/SDA—NEN/ZOVZ At.27.7.96 alao
refers.
/ AR % , A
3, You, kindly requeated to lonk into bl matter
 personadly to issue instruction 88 indicated above.

mgﬁ;f\q_Y

P ,_ o
Y, o

yl e

(R.VIJAY KUMAR)

W3 CLR
(") DGM(F&A)

| , RV
To

DEM(P&N) o
CC i The RM{E) §{ Por infomation and necegsary action. h

CSD NARANGI { S

CC s The Manager | : - Y

CSDgQﬁpot _
Dim pur/Narangi/Masimpur/Misamari; ' .
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NG AR GOVERNHENT OF uord - i -
Y " MINISTRY OF DEFENCE o Arvowsasge —
1)+ & .. CANTEEN STORE§ DEPARTHENT

.. .. . "4DELPHI". 119 M. K, ROAD Lo —
..l boBAY -400 020 .

”°"3/ ““’/”’Wg"m’f 77 ~~~~ o ~ Date:. ?) Judy’92e
5m£¢28d-57%ﬂﬁﬂhr f'_;.
“& Nw ﬂmg;‘@rﬁ U
L - ip ~ O \,."»4 N
y o b
- fo N .
RS . o
A.E.EQ.—C!Y.Z.’MEA_’Z
,:zE: ' ?T * .‘r' . o a :'l.i" e . -
. s%;gaazgﬂpgu@gs - is bereby informed
1t heé@@ggts appoznted as~a- temporary - Zake> in

i department with effect from’, 37K dng'o2 - end is posted
ﬁ;g; w ‘.) -_ under the -following’ terms and condttzons.—

1) MWHMLanmm~ ﬁ;ﬁ‘~ . =

LN

. Thts appozntment is subject .to hts/ﬂwﬁtbetng declared
5“~ medtéally fit by the MO Incharge MI.Room yq  Bareilldldy .
‘;-‘It will be open to the. department to get htm/hazxmedzcally

examined at any: .time. during the tenure of his/hep service
to ascertatn htsﬁmzmxmedtcal fttness.,

tt) SCALE OF PAY | ;‘Q;‘-‘,

e T Thts a tntment cdrrtes the %ay scale of

o ﬁ&?. =gﬁ§ and he/sdbeX¥will be entitled’
Lo Jor an tntttal pay oj’R& ?Eﬂhﬁﬁ per mensum plus allowances
,,‘v' ‘as appltcable. o . :

13i) PROBATION .i*, . 'ﬂr ’ | |

fi?}lA;i He[ﬁhgmwtll heton probatton for a perzod of FWo e &
“years ‘during-which his/ ket services are “liableto be
termtnated wtthout asszgntng any reason or notice.

-

P

10) AZD ¢"‘;*‘i.;,,,j
; No TM/DA is- admzsszble for hts/hatxgozntng duty.
jaa)wsmﬁ{vzcg LIABILITY .'Zu,njf

N e‘;k “
“a

_ He/She shali be prepared to serve in.any establishment
.gfg of thish department in any part of India including
o Operattonal areas-and to abide by all the rules governing

L Uthe conditions .of service in thts/department which he/&RE

shall confirm in wrtttng before . §58N duy 5@ -in the
proforma attached. '

) COUNTING OF PRE—BETIRE CIVIL/MILITARY SERVICE :

" The' optton for counting the pre—rettrement civil
 'service or military: service for qualifying for pension’
. ~='in accordance with the provisions .of rule 18 or 19 of
" the CCSPPension).rules as. the:case may be, must be .
. .exercised within .3 months from the date of his/H&¥®
,“;f% confirmations’ ( 4PPLICABLE FOR RE-EMPLOYED GOVT. SERVAN: "s).
. “Bequests/claims recelved after 3 months after the
date of conftrmatton wtll NOT be entertatned;

AT F— . . . el
i [ PR , sy ’ ‘ ’ .

v

i

i
L
i

1

l

|

t

Lo
I
! o
|

© (i) “Place of Birth of Husbandjwife SFAENA G1/4EH & | () Mokh - aves by,

. [ _‘.'
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‘any past.service rendered .in the department as a daily
" of fization of pay, seniority, promotion, pension etc..
'scheduledFCaste categories,lheﬁﬁﬂgxwill*infdrm the

~4ppointing/4dministrative authority immediately heégﬁﬁm P ¢
- changes hisjhgw religion, as no person professing religion

other than Hindu or Sikh or Buddhist religion can be
- -deemed to be a member of Scheduled Caste.

: -;Jjahimﬁﬂﬁﬁ4in.tgfo,;heﬂ@%@wmay report to this Office/The Managg
.. . CSD Depot, Hbagpul )

AR originalftestimonial in-support of Date of Birth, Egucationg

o ﬁQy?;?f?gation,.Castg\cerﬁifi?ate etc. on 17¢h Aug'sds - &k

L Gaptesn Storen bopuriient,

h ~ Raga,

# 1. L Photograph of the individual is sent herewith which

‘f;;ﬁliiiqdiyidual and returned duly confirmed, alongwith -
© adniyourireporting advice. : A :

oL b0  this Office on the same day.

"\ . to the individual before he/she is taken on regular

e - Papars fo Hanager, Dinapur deptis

: v, o~
-

>y
1 N . . -
. 1
] p— 2?- . . , ‘ a ’ .; {
Pad
. o > ]
202 8 S

; Lo
v - ’ R P
. Q ST o4 . o K . h @ﬁ'
1

" The appointment carries the clear stipulation that

rated/casual worker will not be counted for the purpose

In case he /&8¢ belongs;tO'oné of the recognised

';f Ifithe,abéﬁe‘terms:andwcbndifionéhare acceptable to

at the following address with
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| Bysleneral dunager (#44)
For Jt.General Manager
Canteen Stores Departmern:

&

: ' The Manager; - CSD Depot,Etmepur
: h l I A ) ' " \ . ' : . . ) N
4 copy of. the application fori alongwith the

~ P Umay be verified with the origindl documents of the .

W
i

. The:individusl moy beddipeetedrfonshadiesl
FESETABTTS RN IS SRR s epaRing nehd taken on roll
1ionly if declared medically fit, on or after/dependingy
‘upon ‘the date the individual is declared medically )
-5fit-but“undec;nc'cirqumstance$ before. 17¢h 2857 90 -

v
et
e

- .
A A e

o fg.Theidate.in which he%@ﬁe:haS'beeﬁitaken(on the€
17 pegular roll should be communicated telegraphically

. Three clear working days break should be given{

.'ZOI%S’ if -he/she is working on Casual/Yaily rated
asis. . ’

‘cc: HO 4ccounts Branch

ce: ;ThegManager, CSD DepotFeretliy.
- Phe abeve Individucl say plecse e cirwse oF
i e € e e - L4 trsated for modiel
exuatneiton and 4F declured vediunily 71t aéitaa#gﬁéfg
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"l for General Mancger:

Bhatinda.

Ve

PR

pur - Bhatindg

AR

"i:fggkgalbﬂéi"Off?Cé‘Qf
“o T, RM(S)Pune

efits adnissible

‘Asst.Gen, Manager (P).

0. Admn’, Br.Dinapur.

pur [Calcutta/Bangalore Mmedabad

“the concerned depot. Mapayer

/

- Anmedabad .

of. Dimapur.
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. MINISTRY OF DEFENCE 4 @\

A ~ CANTEEN STORES DEPARTMENT @
pe v "ADELPHI" 119 M.K. ROAD NG

' e , o BOMBAY ~ 400 020, | A

TN

Ré&. NO. 3/ Admn/Bl"g/']r?(}/l Date o. 16 March'93.

CSD ORDER NO 8 /93.

PART 4 : PERSONNEL & ADMINISTﬁATION

5 -

SUB : RECRUITMENT RULES
.‘Refefence CSD order No, 32/78 dated 26.&;?978.

2. - 8tatutory rules and orders issu
Govt, of India, New Delhi in the "Gazette of India" No, 35 dated

| 28th Sepetember 1991 are reproduced below for information and

| guidance, The recruitment rules for group 'C' & 'D' employees
( - are appended as annexure 'A' & 'B' tb this CSD order. |

ed by the Ministry of Defence

~ —_—
Q __./""'""
ARKAR ) -

~=AS5T. GENFRAL MAIAGER (ADMN)
o ' ' FOR GFNIRAT. MALAGER
DISTRIBUTION o . SEgn
- 1. The, Secretary, Boccs New Delhi T2
R
| 3. JGM ~I ,
4, A11 DGMS /AGMs Man g
. 5..Al; RMs

6.‘All‘Depnt Managers /3,ce Depot

-

-

copies )

( 1 copy each)

( 1 copy each)
ger at Ho * \ o ( Copy each-y
- (1 copy each )

{1 conies each) *

- Te HO Accounts Branch ( 5 copies ")

" 8. A1l other Branches at Ho, ( 1 copy each
9. CDA CSD ?0py each
‘100LAO

l}
: 1 2opy each
i 11.5ub Croup 3/A-1/4-7/A~2 1

copy each
;120 480 (Adnn)

1 copy each
.13, CSD BEmployees Union

1 copy each
14, CSD Workers Association

1 copy eaeh

LT N N e T

® oM Base/Depot Managers-will Provide one copy each

to Union/Association Branch if existing at their station.

)‘

SSB/ -
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Annexure 'A' to CSD Order No. ,:8/93.Dt.’|6“3'73 S -
A copy of Govt.of Indda Ministry- of Defence,gazette of Inida No.35 - °

SUB . RETIREMENT RULES
. MINISTRY OF DaFENCE .
... 4Th  NBW DEIHI, the 10th Septembiv, 1991
lK“ S.R+0.192- In exercise of the. powers conferred by the priviegs S Lo
article 309 of the Constitution and in supersession of. the Canteen Stores

' Department Group ¢! (Non-industrial and industrial posts Recruitment”

“Rules, 1977, except as respects things done or omitted to be done before
jsuch‘Supersession, the President hereby makes the following rules regula-
”ting'thé’method;of;recruitment to certain Group ¢! (Non industrial and
‘Zindustrial)postSﬂin‘the Canteen Stores Department, Ministry of Defence,
 namely - : :

1.  Short title and commencement : 1)These rules may be called the Cante
een Stores Department Broup e (non-industrial and industrial)posts

‘Recruitment Rules, 1991.2)They ghall come into force from the date of

fheir publication in the Official Gazette.
2. Number of posts,classification_and scales of pay-The number of the

- said posts, their classification and the scales of pay attached thereto

ghall be aB specified in columns 3 to 5 of the Schedule annexed to these
rules, : v o

3, Method of recruitment, agé»limit and qualification;etc. The method

of recruitment to the said posts, age limit, gualification and their
matters connected therewith shall be as gpecified in Column 6 to 15 of
the said Schedule. . '

4., Disqualification-No person :- y o
a) Who has entered into or contracted a marriage with any person
having a spouse livingjor . ' ’
-~ b) Who having a spouse living,has entered into or contracted a
. " parriage with any person @ . o '

shall_Be eligible for appointment to the said post. .

provided that the.Central Government may,if satisfied that such
‘marrisge is permissible under the personal law applicable,to such person
and other party to the marriage and that there are other grounds for 8o
doing,exempt any person from the operation of this rule, 4 '

5. /Spediai proﬁisi5n4relating tb existing employees of the Canteen
Stores Department(India)—Hotwithstanding anything'contained in the fore-

, going rules, every person who immediately before the commencement of

these rules, is holding a post in the Canteen Stores Departmenttlndia)
(dpecial provisions relating to the employees of Canteen Stores Depart-
ment(India)shall on and from such commencement_hbld a corresponding post
specified in column 2 of the said schedule and shall be deemed to have
been anpointed to such correspondingipostéa ' :

‘

6. Provided that nothing in the rule shall apply to any such persons
who has,before such commencement,intimegeg & to the Government his inten-

tion of not becoming an employee of Government.
. . I

7. Power %o relax-Where the Central Government is of the opinion that
it is necessary or expedient so to do,it may be order for reasons te® be
~ecorded in writing,relax any of the provision of these rules with
respect 4o any class ot category of persons.

. i( . v
8. Saving-Nothing in these.-rules gh:ll affect reséryations,relaxationr
of age limit and ether concessions reouired to be provided for the
Schedule Castes, the Scheduled Tribes,Bx~Servicemen and other special

' categories of persons in accordance with the orders issued by the Central

Government from time to time in this regard.

Contd...3/~ '

dp
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Schedule Part-A

Serial Name of Post Number of Post Classifica- Scale OBhether Wpethe*
Number: tion ’ of Selecti~ benefi:
pay on.post of a@d'
s or non years @
'Y select- service
ion post admﬂss
ble Eun
£ e Rule -3¢
of the
/ Central
Civil
Service
(Pensi]
Rules,
' - 1972
1 2 3 T T 6 7
1.Superintendent - 49* General %.1400 40- Selec— -:Nét_
S | (1991) Central -  1600-50-  tion " applk
subject to Service,  2300-EB~-60- cabX
variation Group 'c' 2600 . ' S
dependent Ministerial - :{.”" o _ K
» on work load _ ‘
Age limit for direct Educational and other‘f Jhet@e af aﬁd “pefl
recruits ~qualifications required’ edicaticn qiaill=  of|

for direct recruits

fication prescrlba-prgb
bed for direct tlon
recruits will
apply in the
casé of promotee

P

8 | 9 _16 1@1
Not applicable . - Not app;lcable Not appllcable %uy
Method of recruitment ‘Ih 386" SF Tecruite Bépartmeﬁ%ai ere
whether by direct recrui- Mment by promotiony/ ' promotlon Commi~-  stag
tment or by promtion or deputation/transfer ttee exists what in
by deputation/transfer  9grades from which 1s 1ts composf-  whi
and percentage of the " promotion deputa-: tion : L Uni
vscancies to be fillea  tion/transfer to Fub
by various methods be made Ser]
» . : Comp
S3if

. is

{ be
: ?ulﬂ
| in 3
1 makl
E rech
| tme]

12 13 | ‘

14

By Promotion

By Promotion Selection Group 'C' Depart-

Grade Clerk/Assistant .
Accountant/Selection
Grade btenographérs
with 2 years regular
service in the respe~
ctive grades.-

mental promotion
i ttee cons 1st1ng

of ¢-

1.Joint General
Manager and Vice
Chairman,Board
of Administra-
tion-Chairman

2.Deputy Director
General Canteen
Services . and
Secretary Board
of Control,
Canteen 3ervice-

~. Conhtdl
AT




Fo .

y : .
,/r , : 4 — i}fz__ Qx>
/// o «5\3}; , o _ L —
- 13 * 14 T 15
Deputy Financial Adviser(Q)
Ministry of Defence Member
4, Seniormost Deputy General
Manager from the Department
(csp Cadre) Member
1 2 3 4 5 6 7
2. Superin= _ 1%
‘tendent B/R  (1991) General ’s.1400-40- Selection Not .
Grade-II Subject  Central 1800-EB=50- appli-
. to varia- Service 2300 cable
tion Group 'cC! ’
on work
. Load
8 _:llf“m'“““"“_“~“::Z::JliZ:LZZZI::;Z:l:::.__11 __
Not applicable Not applicable Not applicable 1 Year
12 13 14 15
- By promotion Promotion :- Group 'C'Departmental
failing which Maintenance sub-overseer promotion Committee
by transfer with 7 years regular consisting of :-
on deputation service in the grade l.Joint General
failing which by transfer Manager and Vice
on deputation Junior ~ Chairman, Board of
Commis§ioned Officer from Administration
Corp of Engineer having Chairman
experience in Military 2.Deputy Director
. Engineering Service (MES) General Canteen
¢ of Superintendent B/R Services and Secre-
Grade II on their respe- tary,Board of
ctive scale of pay plus Control, Canteen
deputation allowance: Services-Member
(period of deputation 3.Deputy Financial
Shall ordinary not exceed “dviser(Q)Ministry
3 years of Defence-Member
4.Seniormost'Deputy
General Manager
from the Department
(CSD Cadre)Menber
A 2 3 4 5 6 7
3. Selection 77 % General RS, 1400-40~" Selection Not
Srade Clerk/ (1991) Central 1800~EB=~50- ' appli-
Assistant *Subject Service 2300 cable
Accountant to variag- Group £
tion 1ot L
dependent  Mipigte- - ST
on work rial . v

load
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8 9 ) 10 . i il. | ) *
Not Applicabl Not applicable Not gpplicable 2 Years
12 13 14 15
By promotion By.Promotion :- Group 'C'Deprrtmental  Not
: From Amongst the Promotion Committee appli-
Upper Division consisting of : coble

Clerks or Cashier
having 5 years
regular service
in the respective

1.Joint General Manager
and Vice Chairman,
Board of Administra-
tion-Chairman

From amongst the
Stenographers Gradet q

IIT with 5

regular service in

that grade
a speed of

wordd per minute
in shorthand_and
45 words per minute

in typing

tion Committee consisting of:-appli

+Joint General Manmager and cable
Vice Chiirm.n,3oard of
Administration-Chairman
2.Deputy Director General
Canteen Services and
Becretary,Board of
Control,Canteen Services-
Member
J.Deputy TFinancial Adviser
(Q)Ministry ofl Defence
4.3eniormost Deputy General
Man.ger from the Departe
ment (CSD Cadre )-Member

years

having
120

grades. 2.Deputy Director General
Canteen Bervices and
Secretary,Bonrd of
‘ Control,Canteen Services-
Member
3.Deputy Iinancinl Adviser
(Q)Ministry of Defence- .
Member _
4.8eniormost Deputy Genersl
Mannger.from the Depart-
¢ ' ment(CSD;Cadre)~Member.
A f\
1 2 3 4 5 6 T
4, Sténographer 12+ Genera{m‘~”“- Ns - O- ~' oelectio; Not
Selection (1991) Centr:l 5140 iO\ v 51~
, entr 1800-EB-50- appli
Grade ¥*Subject Service 2300 cable
(Stenographer to varia- Group
Grade-ITI) tion e ,
dependent Minhisterisl
on work
load
8 9 10 11 ‘ '
'Not applicable Not applicable Not applicable Tt 2 Yéars. L
A w3
12 13 14 15
By Promotion By Promotion :- Group 'C'Departmental promo- Not




, -w.-;-?)cf _

&

yiooo2 5 4 O
S —m—— —— : . -
(/// 5.”5Upmsr Diviem"™ 332% General Centr“l s 1200-30- Non Not
_ ~gion Clerk - (1991) BService 1500-EB=  Selew . applica=-
' * Subject Group 'C! 402040 ction Dble
Lo Ministeri:l
varia= -
tion
depen-
dent on
work
load
ré P, . ea o S e ,....._...-—._........
8 _ 9 19 . S
Not appliceble Not applicable Not applicable 2 Years
12 13 14 15
By promotion By Promotion - Group '1C!' Departmental Not
) BProm amongst the Promotion Committee npplica-
e Lower Division Clerks. consisting of :- ble

(Office Side)Typists,
- Comptists Telephone
and Telex TOperators
having 8 years regu-
lar service in the -
respective grade.

1. Joint General Manager
Vice Chairman,Board of
Administrhtion~0hairman
Deputy Director General
Canteen Services and -
Secretary Board of
Control Canteen Serv1ees-
Members

Deputy Finsncial Adviser
(Q)Mlnlstry of Defence—
Member '
Seniormost Deputyvﬁéneral
Manager from the Depart~
ment(CSD Cadre)Membef

2,

3

Gy

5 6 7

3 ' 4
6, Sten;ﬁ “:(36* ) General B5,1200-30s Not applicable Not
g?ag er '*1991_, Central 1B606EB4 0w appli-
rade= Subject to Service 2040 cable
IIX . dependent Group ‘'C! ‘
varigtion mMinjsterial
on work '
load
8 9 10 _ 11

Between 18 and 25 years
(Relaxableafor Government
sexrvants upto 35 years in
accordance with the instru-
ctions or orders issued by
. the Central Government)

words per
hand and

i)Matriculation or ecruivalent ~Not appli=r2 .-
ii)Should have a apeed of 80

cable years
minute in short-

40 words per

minute in typing

oW/

Y oA

y o

Contd..?i?/-;
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For confirmation ¢f-diréct' TNt
Lo L © - recruits the ‘composition of applicable
o ‘Departmental ‘Promotion Com-

- mittee is as under :

By direct  Not'applicable .
:ecnditmgnt L e

1 1. Joint Genera) Manager and
= : : . R Vice Chirman, Board of Ad-
i . T ministracion - Chairman:
W ' . . ' 2. Deputy Director General
i _ — o : Canteen Services and sSecreta
?» . - p Board of Control, Canteen
Holo . _ : . Services - Member
‘ ’ 3. Deputy Financial Adviser(Q)
Ministry of Defence -Member

ry,

L T I S A
y .

; - 4, Seniocrmost Deputy General
ﬂ} . o Manager from the Department
‘;: ‘ (CED cadre)-Member.

Ml o

i

i - e

L]

4 > 6 ‘ 7
7. Store~w7 35* L General . .-Rs,1600-50- Selection Not |
" keeper = (1991) . Central ;- 2300-EB--60- ' A applicablé
CGrade~I *3ubject ' - Group'Cc', 2660 e ; -
i | to veri~ ' Minister- . -
~.ation dep~- :.ial.
“endent on

" -

Ty T e ey

X VAU g

P A T J— S

Not applisable  Nof applicable

e eh

e

Not applicable 2 year.

1
ke

',f‘12 43".;;;*‘*> f 13 -

T TR

14 » _15
{j . BY promotion™ ‘BY promotion :- Group'C' Departmental Not
~ . - - From'amongst the - Promoticn Committee applicable
A . .Storekeepers Crade consisting of ;.- :
g II with 6 years 1. Joint General Manager
¢ S . regular service in . and Vice Chairman, Board
<y ke e ee -

~ the grade. of Adminstration-Chairman,
IR o e 2. Deputy Director General
HE T . .-Canteen- Services and Secy,
C e - ... .  Board of Control, Canteen
2 sl C . . Zervices -~ Members. .
B CO . A ~ 3. Deputy Financial Adviser(Q)
t - Sl L ' Ministry of Defence~Member.
. o : } - 4. Seniormost Deputy Genéral
| ’ Manager from the Department
(C3D cadre) - Member.

P

‘2 o~ 3 ) ~~4' 5 6
, "';tgre"ﬁqw 1(1991) « %enir:i Rs.1400~40-  Selection - Not |~
L . eeper~*3ubje¢t to -entr © 1800~EB-50- applicable
b Grade~ . ; ‘Service, . - o ) , "
v : variacion . et 2300 _ : -
II a dent . Group'cC?, - _
ependen ‘Ministerial
on work- o7
load.

= ?;_p

R N |

E LT
A - | L
' ‘\\c' o ’ ' i Contdooo-dﬁe.' T

5 Y, . . .
s ; .
;
I i ¢
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'(Stores) with 8
. years regular
sevice in- that

. grade.

1.

;2.: N
;Canteen Service and Secretary,
- Board of Control, Canteen

L L , 11 ‘
udetuépplieable“, Not applicable h “Not.applicable 2 years o
SETES I EE R TR et ¥ * 14 o - 15
By promotion- By promotion:~ - Group'C':Departmental Promotion  Not
‘ . ‘ . Brom amongst the Committee consisting of :- ~ applicab-
’ ' stores Keepers 1. Joint General Manager and le
' Grade~III with ' Vice Chairman, Board of
.9 years regular Admlnlstratlon-Chairman
service, in that 2. Deputy Ddrector General
- grade. © ~CanteenService and Secretary,
el (~ Board of Control, Canteen
= '~ Services-- Member.
A et T " 3. Deputy Financial Adviser (Q)
A  Ministry of Defence-Member..
. v S B "4, Seniormost Deputy General -
R - Manager . from the: Department
G (CSD cadre)JMember.
2 3 T 4 5 6 . 1
9. 'Store- ... 120% *  General Rs. 1200-30-  Non " Mot
keeper . ~(1991) " -+ Central 1560-EB-40- Selection _ 5. .4
 Grade- - *Subject to Service 2040 | ‘gge.
S 5 S .variation Group'C', * | :
ot dependent ' ‘Ministerial
B on ‘work-load. :
8 9 10 i 11
NQt'appl§eéple ' zNgﬁﬂapplicable Not applicable 2 yeare
1 i
12 : ',,13 - 14 15
By promotlon By promotlon-°— Group'C' Departmental Not |
“From amongst Lower  Promotion- Committee applicable
Division Clerks consisting of :-

Joint General Manager and
Vice Chairman, Board of
Administration-Chairman.
Deputy Director General

Services-Member.,

‘Deputy Financial Adviser (Q)
. Ministry of Defence-Member.

Seniormost Deputy General

.Manager from the Department

(csp cadre) =~ Member.

e
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. } . : . -_a»,—rg' . Z : | B g\:‘\
1 2 b3 4 5 6 7
10, Maint- 1% - oneral  1.975-25-1150- Not- Not
- .- enance ' (1991) . Service - EB-30-1540  appli- applicable
.‘ gtg;séer 'Group '.C'. oL Cable . . o
COT TR T TR L, Mini‘steria_l ;
’ + dependent’on’ - T
WOI:k*\l‘OB‘.d., ‘.‘ «I P
'f8§7';‘FJQL"Qféi”"'ijgl 10 11
on 1 PRSI R : s ' .~ Not .
- Between 18 .and -25:yrs. (1) Matriculation or equi- s 2 ‘vears
(Relaxable for Govern— -*  valent with, minimum 2 cggle Y
ment Servants upto 35 years' experience with ©

years in accordance with
. the instructions or ord-
. ers. issued.by.- the:

 Central Government,

(i1

-any engineering concern

Or contractors for sup-~
ervision of labour engaged
on maintenance and repair
work of buildings and roads.
Diplomdin'EngineeringnMech—
anical or civil.

120 13

14

15

V'IBy.direct .- Not = .

-For confirmation of direct redruits the
-composition 6f Departmental ° o
Promotion Committee is as under :-
‘ll.Joint‘General”Manager and Vice Chairman,

Board of Administration - Chairman.

2. Deputy Director General Canteen Services

R e - and Secretary, Board of Control, Canteen .
ST Tl st Services - Member, ' :

IR 3.Deputy Financial Adviser
/- 'Defence - Member. o

_4.Seniormost Deputy General Manager from

" the Department (CSD cadre) {Member.

Not
applicable_

recruit-

- ‘appli-
‘mentj' ‘

T cable

(Q) Minisfry of

1 S

4 5 6 o 7

11.: Lower Diviéidnf "
© .. @lerks working- . . 902%(1991) .
- . . "*Subject to

as Clerk in Ofs . AP

- fice/Stores ag: ~ varilation

- Comptist inclu~ ' dependent on
DY PL. . ! " "work-load

- ding tupists, -
telex and tele~
phone operators

of CSD "~ ”.bx
A

vy

General Rs« 950~ Not
Central 20-1150~ Sel-
Service ‘EB=25- ect-
Group'C' 1500 ion
Minister- '

ial

Not
appli-
cable

¢ e®
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A t - 310 ¢ i . ot , :
ry ., R - - e
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', . .
~ . - L ee g e — 0

. . 8 o ) vt . . . -~ _ ‘9 ’ . l.‘."v. “'” .10| Lo ‘;-. .11
.L’*Q?twﬁﬁn.1&:3Qd;2§1YearSKRe;§Xable'for' -1)Matriculation of. Age-Ng R
;- 3¢cordance with' the instructions:or . -~ fication from a onal quad
.& Jorders issued by the' Central Goyern~ = ‘recognised Board )jifjcition
. ment). -~ g Tl e T e \Of University ° _ .3 .ple -
Co.rinie oot 0 - Lo 44)A typing ‘speed of BB the -

. . | - S e . 30 W.pem.in English %én%?tned
RN __-’.." : , . \“' . ] .. - . >. v a> "\'*‘-OI‘ 25 W,p.m,in‘ .o .. .
Sl ooy ol e Hinal UPeMel® 0 in column 12

,

2. . 73 o T © 14 ‘ 15,

3;f73¥ airéét:iécfuitﬁéhk'iﬂ‘ 10%by promotion Group 'C'Departmental  yo¢
K uﬁgo%?bY?dirgctvrecuft;KJP:dfxgrouptvp}pv + ,promotion Committee

. A e, 1i..
‘,\‘: : ' f phd - +C o . DL, n Y L1 appdl
r ¢ -ment ‘through .Staff . ¥ o

.
’

S Selection aoiaiL 7 employeeswho. - COnsisting.of. -l L llioiple. .
~° - Selection Cpmmission” DOgsess, matri- 1)Joint General Manager. ) .. .-
i3+ - A4)5%: of ‘vacancies shall- 'culation quali-~ ‘and Vice Chairma,Board . i,

i - b& filded'up from ..  fidation or . . of Administration .. - -

AN ~§mbngst,the Group . equivalent as  12)Deputy Director‘"General‘.

,D';n;sif;a'fg who possessj‘; stated column 12. gggggzgfgeggiggsggnd E
e atriculation or equie - % [ "7, . ° _ ] a .
i valent qualifications RO - fontrol,Canteen Services-

o Gz AL Member ' -
‘ " .and_ have :rendered 5 : : EEE R : .
¢ . 0 M B LB T I T 3 v
%: . years r lar s ‘quf. SN _ }Deputy Financial Adviser

“ - in Group 'D'.on the. Jt.-xxﬂqu- ~  (Q)Ministry of Defence-
' - Dasis of a Departmen=i - 1 i: G T Member :
.~ . tal qualifying Bxami~ '~ ~“= =/V.'* ' 4)Seniormost Deputy Gene-
* " 'nation.The maximum- age . ., .. =~ . ..ral'Manager from the

: limit7¥6f-éligib&lity{ S aLr -, -+ Department (Canteen Stdres
¢ . 'for examination is 45 ¢ i '. [ Department Cadre)-Member

-— . * A R
v

"‘ ~ _- ’I"Y.ears\.-n’-‘yearsl-éf‘ a’gé- - . ', . t" R -i‘ ."" - . 4 ~ g '_! -

.. forgthe SCASTYw,, " L N e Wl e e s , .
© [ 11if)5%,0f the:vacancies i’ P et TR S
oo foushalllbe £illedlon - oo o A R
¥ muSeniorityscum~fifness' - T Lo Lo L .
¢»". . basis from Growp''p¥,. . . o o I A
. employees:who'pdssess .ot . n
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;f’f o ANNEXURE 'B!_TO c D ORDER NO. 8 /93 pT 1643:23
v:."".;- r¢':,2 B ) ! ’
4 s ' A copy of Govt. of Indla Mlnlstry of Defence, . 9%\

4. 'Gazette of India" No.35 'dated 28.9.91.

Ckkkkkk KRRk

SUB =§RECRUITMENT-RULES 7

S.R. O. 193 - In exercise of ‘the powers conferred by the pr0V1so o

to article 309 of the Consitution and in supersession of the Canteen
. Stroes Department, (Group'D') (Industrial and Non-Industrial), eAcept
“as respects things done or omitted to be done before such’ supersession,

the President hereby makes *  the following rules regulating the ‘method

of recruitment to certain Group 'D' (non-industrial and industrial)

posts in the‘Canteen.Stores Department, Ministry of Defence, namely ;%

"1l. short title and commencement-(l) These rules may be called
the Canteen..Stores Department Group. *D' (non~1ndustr1al and
1ndustr1al) posts Recrultment Rules, 1991,

(2) They shall- come ‘into force from.. the date of their publication
?ln “the offlc1al Gaz ette. -

2, Name of the posts, Number of posts, cla581f1catlon and- scales
of pay =Number of the said posts, their classification and the
. scales of pay attached thereto shall be as specified in- columns
3 to 5.0f- the ‘Schedule: annexed to these rules,

353 Method'of recrultment, ‘age limit and gualification,etc:-
*. “The method of recruitment to the said posts, age llmlt,quallfl—
.s~cations.and ocher matters connected therewith shall be as
‘::jspec1f1ed in. Columns 6 to 15 of the sald Schedule.

'*4 Dlsquallflcation—No person,- '
(a) Who has entered into or contracted a marrlage w1th any
"person having a spcuse 1living; or
- (b) who having a spouse living, ‘has’ entered into or
contractéd a marriage with any person,
shall be. ellglble for app01ntment to any of the said posts:

’

Prov1ded that the Central Government may;—-1if. satisfied that

~such marriage is perm1s51ble under the personal law applicable to such

person and the other party to the marriage "and that there are other

D PN grounds for. 50 d01ng, exempt any person from the operatlon
of thls rule. 'qe,x\ o o _—
’6.. , Spec1al prov1s1on relatlng to existing employees of the Canteen .

Stores Department (India),-Notwithstandings any. thing contained in

the foregoing rules, every person who immediately before the commence-
ment of these rules ig holding a post in the Canteen Stores Department
(India) #(Special provision.relating to- the Employees of Canteen Stores

" Department (India)) shall, on and from such commencement hold a -

correspomdlng post spec1f1ed in column 2 of -the said Schedule and’

7. Prov1ded that nothing in the rule shall apply to any such- person

.who has, beforc .such commencement, intimated to the- Govcrnment his

1ntentlon of not becoming an employee of Government.

8. " Power to relax-Where the Central Government is of the opinion

-that it is necessary or expedient so to do, it may by orders, for

~reasons ‘to be recorded in wiriting, relax any of the provisions of

DRI T

thesearules with respect to any class or category of person.

9. . ~Sav1ng - Nothlng in these rules shall affect reservations,
relaxation of age limit and other concessions required to be provided
for the Scheduled Castes, the Scheduled Tribe, Ex-oerv1cemen "and.
other .special ‘ categories of persons in accordance with the orders
issued by the Central Government from time tc time in thls reOﬂrd
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- i,
! |
S 8 9 ‘ 10 11
! o ' B ' ‘ e i _
Not applicable Not applickble = Not applicable 2 years
. 1
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P deputation# promotion/ i
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3.

4
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of Control Canteen
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Adviser (&) Min.
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" Vice Chairman, Board of
Administration-Chairman
2.Deputy Director General

Canteen Services and Secretary.

- poard of Control, Canteen
Services-Member \
3,Deputy'Financial Adviser :

(Guartering),
A m e

B P

Min. of'Def.—Meﬁbe4:
T R ‘ .
o\ ¢




) S
, - : 20-: S ' S,
— - N : gy
1 2 3 4 5 6 7
3. Storehands = 127* - General Central Rs.800-15- Nonf- Not
- {Mukadams/ =~ (1991) Service 1010-EB~ = sellec- appl-
.. Marker) *Subject Group 'D' - = 20-1150 tion  icable
e ‘ to varia- Civilian : :
tion
~ devendent on
workload
8 - 9 10 om
. : ‘ i .
Not applicable : . Not applicable Not applicable 2 years
- _ 3
12 13 R W | i 15
By Promotion =~ By promotion - Group 'D' Departmental ! yot
S : rom amongst the Promotion Committee - appli-
Mazdoors with 3 consisting of ;- cable
years.. regular 1.Joint General Ty
service in the Manager and Vice -
grade and after © Chairman, Roard of
qualifying &t a . Administration~
" prescribed test. - Chairman
The Trade Testing 2.Deputy Director
Board shall consist General Canteen
of :- = Service and
l.Major-President Secretary, Board
2.Captain-Member - of Control, Canteen
3.Junior Commissioned Services-Member.
Officer-Member . 3.Deputy Financial
L Adviser () ministry
, of Defence-Member
e 4.Seniormost Deputy
’ General Manager
from the Canteen
Stores Department-
Member ' ‘ h‘»
- 5.Rppresentative of - o
Minority Community- :
: Member
1 2 3 4 5 6 N
4. Cleaner = 31%(1991) General Central Rs.750-12- Not ! " Not
' : L *Subject to Service, 870-EB-14- appli- appli-
variation Group 'D' 940 cable  cable
‘dependent on Civilian ’ : :
workload
Conti, 21/~
A
‘ . Iy
‘ ,




o . 49
T : oo

- L. R . . .
e C : . R1 - - . :
) L 8nns n BNV RE ity ¢ 10 - 11 -
— '['L -‘1' _[)'Yi«oa . { bb'[ r:‘v;)r» - . - . ' .
—— - apng 19SNED. e e T S s 2
Between . 0 and’ ﬁoégéfsr?c 13e&1§;e~~of one ye{aﬁa;,,ilugg Noit a@mﬁ.’Cﬁhl(Eb j@tlyears
Zg T . 306%e ¢
(< .teP.chn [EI . (
: ._cwr,g& E’g: f{.q t}geww.lll be given |
o 958,. -S0ns having :_
- 'J 1= ¢Jﬁ'&i?)'*““‘-jrqf c- ",’-. g%yg-rbmg .yﬁb.lc.le._....“._,___,_h_____,____ 5 .
ats S306D app, ek ViR ¢ence, er SI
L Hdmm“__fﬁia,m)vl‘ﬂ w{ le to read ang L |
~= - e any*Ind:’can‘ - — 1
o}/ SEE I Iejnamjﬁang(magfe' quUeIn nciomoyd vy rIF‘.LjC‘gﬂO‘IQ' ve
~=flags "....n.-,.._u;timm\z aciiemeay 203 dapooms noa e Rl —
oldsy ¢ ~-: I [!.chfd(,}(‘e(.,._ R nEv e, esiytish : ‘
' ‘ 1906 0EM iblerea Fofcet I SA8UXs faoiaiitgye i
: 12i OBMYL D 9otV hrrriﬁrﬂﬂn.tjrjf..qo ITTT=RET :
e AQE3ETYE LA AR debises . . Bodedeso. 0 15
— T A o K A e — R <L
BY"d'fre~f;I@I@rxNQtJt?@@éM:abizeuqf‘LGfsoup 'D! Departmenj:_aﬂl.__;_ M‘Q_I)Iot ap;plli-, -
-—-r8e~ru-1t«ment~ Dhgegs SIvieg v ERAv 30 o i1 e ’n?.?Commlt;t—eé .

; ; oA EFble-
7‘» A J‘.cu-f:;gd’ﬁ T T 'I“M ) el:faeueqn-l‘- St g Of- fag T, Lh I.Em_f.’g “‘q S VR
f adm m-aﬂsﬁ:tw% -En}'x m“?fl ~Jod
om

G Fii nt Geperal. Managerj ";t'b;F b‘i":‘;(‘:d
5 L)_c-m’r&hf e - (qn V1C° q:h_aljrrqain,,, i
g %?d&;\(“i‘fé HeeEep cigd C‘\i i "

: G L =) a(rd of. Adm Rinistration-
E C T nsme u;ggd;\qsm—-!bbdei&q allrman D6 (Myow

g@q@g‘@nggw + amwi‘lfe' ﬁeputy Director (,eneral ,
2I03C n9stasd mAENE HeliaM Canteen Service and. )

B ..m..;_-,g,;fjh 099 4 ’"Qz‘ﬂ%ﬂuinJmié(‘iaC}-_Secretary, -Baard .ef ... . f. .

oy Bosoasnh i’.‘;‘ !' Control, Cantegn 8
o Serv1ces—Member v
T3 Deputy i ancial Advngaer(g) T
k; 1;~r"r'¢7‘l="-’ » Ministioy oes Defbnce-—Member prl et
s vt 4 Send ormos g Deputy General |
mECnEiag 3 oy Manager frop the :
i St
o
Yo o 2 Latnomg- 1EQHA 7 T —
--gqs“_._m -AEEILAm .. B 7
SLL 65 i e S R ' l
5. Mazdoor ' ‘tt'e'rcrlqﬂl'( 1.9911)) RI% LcGen'eraL-' Rs.ﬂ50—12-870- Nod| Not

apgl-  appl-
izdble - jcable

t

o e NS XS i 9 aNBniatiion DAs8ervice | Xl A
'~~°--'~~--7 ‘ BRanlets --de">enden"tnmn’””'”(3r0u‘p T e 2
m .am,work,load: Qo 1“u‘(11.v.lllan :

P . YSuDjett tory B@éhtralii : EB-414‘ 9401 K

Lot

14

[ e e e e

11

/I[.'
e S ——

~rrib e

‘--JsL)Mustfcbe%abLe bodled adult =~ ‘Not appl-

««‘rv,\capa‘bl.enofzliftlng heavy . icable
i K

‘Between 18 ‘and zl
45 years,w

-
i s "ﬁ"’ e [‘I
e

I

i
T ,
| 2 years
‘ .

~CRIAgesYOfastores,
11 )Mu-st(,‘:bef-:fab'l'e to redd ang
el ~Write any lndian

for i * , R language. ,‘;.1

Contd. .22/
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By.direct

recruit ment

Not appiicable_‘ 2.

- con
1.

. Secretary,

Services-Member = »
Deputy Financial Adviselr ({)

Groupn

-Joint General Manager
and Vice Chairman,

ol et e s

IDI

sisting of :-

Board of Admlnlstralon—
Chairman

Deputy Director General
Camteen Services and
Board of -
Control, Canteeén

Ministry of Defence-
Menber ‘

Seniormost Deputy Gener

a
Manajer from the Canteen
a

Stores Department~Membe

Departmental [
Promotion Committee i

Ee S

\. Gestetner._

sufficient exper-

ience 2f operating an

1.Joint General Manager

- % Board of Admlnlstratlon-
: S ‘Chairman.

S 2.Deputy Dlrector_ueneral,

C 0 - .. Canteen. Services ‘add-

' Secretary Board of Contro

Canteen berv1nes—Member‘,

3.Deputy Financial. i

]

i

SCHsLULE
. PHRT-B
1 2 3 4 5 6 | 7
1,vbestetner 4% (1991) General  Rs.800-15- Non- | Not
Operator *Subject to  Central 1010-EB—20~ selec- appli~
variation Service 1150 - tion cable
dependent on Group 's' '
workload Civilian
8 9 10 11
Not applicable Not applicble Not applicable 2 Pears
12 13 14 15
By promotion By Promotion Group 'D' Departmental Not
From amongst the Promotion Committee appli-|
daftries having consisting of :- cable

d Vice Chairman,

Adviser (u) Ministry ﬁf
DefenL“—Memb”r o




e dasiaa i Tl 0 T

‘14’

_ _ .23 ;
! i__;‘_; R e e e e
12 3 4 —3 © T
. - - © Bs.800-15.. ~  Not Not
. Medical 3%(1991) General - Bs.800-15-1010 )
2 . di al *Sub ject £ 'Contral EB-—ZO-llSO app_ll- appli-
Orgerly YJect to - B cable
- Variation - Serv1cesr callle a
dependent . on .Group 'p*
s workload. - Ciyilian '
T8 B 9 10 11
Between 22 and i)Shoulg have pasSed middle standard Not 2 Years
25 years & - . . With or without English appli-
(relaxabile upto ii)ShQuld be able to read, write English cable
5 years in the~ - ori Hindi," o :
case of Depart- 111)3 years expérience as a Health worker
mental candida- jor‘Medical Attendant or Health Atten-
tes) ' dant etc.or’Ex-Servicemen Lrom AMC,"
- Navy and Air Force ) '
iv)Knowledge and experience of Sterlisa-~
tion‘of instruments and dressing
V)Must'know‘dressing and should be able
to:collect ang l1ssue the medicines
according to bPrescription given by
staff Surgeon |,
.vi)Certificate of Pharmacist
12 R | 15
By direct: .Not apﬁII; :Gfaﬁﬁ”“ﬁ‘“ﬁéﬁgfimentai"pfSHS£lon ég}ﬁﬁ::*iﬁgi
récruitment'cable ’ ttee Consisting of s . _ appli-
: ' . v l.Joint General Manager ang Vice Chairman, cable
Board of Administration Chairman L
2.Deputy Director General, Canteen Services’
and Secreﬁary,Beard of Control, Canteen
Services “ember o
3.Deputy Financial Adviser(Quartering(Q)
Ministry of Defence
+ 4,.Seniormost Deputy General Manager from ,
‘the Department (c3p Cadre) -Member
o2 3 4 5 6 7
.\Headwatchman 39*(1991) ‘General PS5 775~12-955~  Non Not
*Subject to Gentral “ pp 14 1658 Sele~  appli=
‘Variation Service ction cable
dependent': Group 'p!
, on workload Civilian \
- ; - m_m~_?};_.~,hmﬂ_-muw, T ———
Not applicable Not applicable Not applicable 2 years

e e e e~ S oo .

Contdo o s 24’/-




. Prom afmongst
Peons having 5

.. Years regular
service in that
grade

: 24 -
S~
12 - 13 14 15
| ByAPromotion By Promotion Group 'D' Departmental - Not
' from amongst Promotion Committee appllCQMJe
- Watchman having consisting of :- -
" 5 years regular 1, Joint General Manager
: service in that. and Vice Chairman,
kS grade Board of Administration-
! : , Chairman
2.Deputy ‘General Manager
Canteen Serfvices,Board of
Control, Canteen Serv1ce-
- Member
3.Deputy Financial AdV1ser
Ly (Quartering) (Q) :
- ' 4,Seniormost Deputy General .
. Manager from the Department
(csp Cadre) -Member
-t t
1. 2 3 4 5 6 7
4 Daftary/Head 4*%(1991) General Rs. 800~15~ Non - Not
Peon = *Subject to  Canteen 1010-EB-20-  Sele- appli-
~ variation Service 1150 ' ction cable I’
- dependent on Group-'D : ~
workload Civilian
8 ' 9 10 11
Not applicable . Not applicable Not applicaﬁle 2 years ;
=12 13 14 N
By Promotlon By Promotion :- Group 'D' Departmental Not

' promotion Committee consisting appli-;
of 2~ - cable
1.Joint General Manager and.

Vice Chairman,Board of
Administration Chairman
2.Deputy Director General
Canteen Services-Member -
3.Deputy Financial Adviser
quartering Ministry of
Defence-Member

4.,5eniormost Deputy General
Manager from the Depart-
ment {(CSD Cadre)Member

Contd a0 o e 2 i;'//"‘
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s : 25
e e ,
172 3 _$'71-4. .5 6 7
5. Cook 13%(1991) .  General R.800-15-1010- Not ~  Not
~ *Subject to ~ Central .EB-20~1150 appli- - applic-
. variation. Service - cable able -
. _g5dependent'on " Group 'D!
. -work=-load * Civilian.
Between 18,gj;ﬁ_;i)-PrOficiency‘in cooking Not.épplicable 2 years
and 25 yearSj»"il) Must be able to read \
. BT ‘and write any Indlan
language.i
12 13 14 15
éy direct - Not applicable Group'D' Departmental Not -
recruitment. .= = . - Promotion Committee .
AR : ot ) applicable
, consisting of :- :
l. Joint General Manager and
Vice Chairman, Board of
Administration Chairman.
2. Deputy Director General
Canteen Services and
‘ : o Secretary, Board of Control,
. T T Canteen Services - Member.
- : 3. Deputy Financial Adviser(Q)
- Ministry of Defence-Member
4, Seniormost Deputy General
. Manager from the Department
- , (Canteen Storees Department
y T Cadre) - Member. :
12 3 a4 5 6 7
"6, - Peon  143*(1991) - ‘Genéral  R.750-12-870- Not Not
*Subject to. - Central EB-14+940 appli- applica-
- - variation'~" Service = : cable  Dble.
_ dependent on *Group'D’
- .workload | . .Civilian-

8 ﬁf'_f, 9 10 11
“Between‘iS and ’i) Must be able to read and Not 2 years
25 years: ~ write Hindi or English appli-

: ii) Must have passed Middle cable

.- " Standard with or without
-English
‘Preference will be given
" to those persons knowing
the local language
iv) Preferably trained in
' Home Guard , &

iii)




@

2.Deputy Director General Canteen
Service and Secretary;_Boaﬁd of

. . Control, cCanteen Service-Member
3.Deputy Financial Adviser (@)

., Ministry of Defence-Memberi

~ 4.Seniormost Deputy General Manager

. from the Department ( Canteen

. Stores DepartmentACadre )-Mémber

; % )
2 267 o
. _ -
12 13 4T 15
75% by direct . By transfer- Group;D"Depa§t~ Not .
recruitment From amongst Safaiwala mentaﬂvPromotlgn appalf
25% by or Farashers or ' Committee consls-- cable
transfer Chowkidars and other ting of :~ ,
Group !'p! employees 1.JointhGeneral
provided the pay scale Manager and Vice
of the posts held by Chairman,“BQard =
‘them is the same that of Administration-
of Safaiwalas, Chairman,
Farashers ang Chowkidar, 2.Dequy Direct
‘who have completeq 5 yYears  General Canteen .
regular service and who Service and Secretary,
. possess elementary literacy Board of Controk,
-and are able to read and Canteéen Services -
‘write Hindi which will be Member, -
determined by 4 simple 3.Deputy Financial
written test ip Hindi Adviser (Q) Ministry
a of Défence~Member
4.Seniormost Jeputy
General Manager from :
the Department(Canteen _
Stores Department
Cadref) ~ Member !
1 2 3 4 -5 |6 7
7. Watchman - 512%(1991) General  gs.750-12-870.- Not Not - |
. L *Subject to Caentral EB-14-9490 appli- appli-
©° Variation: . Service cable ‘cable
-, dependent on Group 'p' :
- workload., - Civilian
8 _ 9 _lo 11
Between 18 ang ~i)Must be able to read ang ¥Ot' " 2 years
25 years ' ~ write English or Hingi appli-
(Relaxabke ip - ii)able bodied aduit cable -
~ the case of 'iii)Preference will be given Lo
Ex-Serviceman) = to’Ex—servicemen/Police.
12 13 14 _ to 15
By direct Nét' Group 'p! Departmental'Promotion >Not
.. FéCruitment. lic.bl~m‘»Committee“consisting of :-. " appli-
. applica e_l.Joint General Manager ang Vice pﬁl
‘ Chairman, Boara of Administration- Cable
Chairman. : : ' R '

CQntd.....-27/°-




. ;m:{. e e r
- o _ | : S ) i
VAT 3 4 5 6 R

o : e - e : #
_gv, s ' - ' . i
- 8. Safaiwala. 90*(1991) General Rs.750-12-870+ Not : Not P

CoE - *Subject to. Central EB-14-940 appli- appli-

- ' variation Service. : cable cable .
. dependent bn- Group'p’ o . ‘ : i

workload Civilian L

I
8 B - ) - 9 10 ‘ 11 :
'Between'lB_andv i)able.bodied Professional Not appli- 2 years ?
25 years - : Safaiwala | . : cable : ‘ :

(Relaxable in .1 1i)Educawional qualification: :

~ the case of - ‘Dhose who are able to read ' f
Ex-serviceman) -~ and write any Indian i ‘ ;
. ' Language will be given l’
preference. g ;
, ‘ : - i
12 13 14 ¢ 15 %5.
By direct _ Not gpplicable Group 'D' Departmental Not j
recruitment , - Promotion Committee . appli- .
: o .consisting of ;= - cable :
- : _ ' 1.Joint General Manager ‘ : ;
‘ ~ ' : and Vice Chairman, Board g
of Administration—Chairman. :
2.Deputy Director General
Canteen Service andg
Secretary, Board of ,
Control Cabteen Services-
Member 5
3.Deputy Financial Adviser ()
Ministry of Defence-Memper
4.Seniormost Deputy General
- Manager. from the Desartment ;
(Canteen Stores Department
Cadre)-Member ‘
o1 2 3 4 5 6 . 7
9. Mali 37% (1991, General R5.750-12-870- Not ' Not
*3ubject to Central * EB-14-940 appli~ appli-
variation service ‘ cable  cable
dependent on Lroup'D! -
workload Civilian L
8 9 16 111
Between 18 ang . i)Practical experience of Not 2 years
25 years ~gardening is essential. appli-
, “ii)Knowledge of seasonal

- flowers.ang Vegetables
iii)Preference will be given
- to candidates having
cerfificates i
from anss

LR WIPENEIN

n nursery

Ml

cable

gL
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12 13. 14 - 15
By'direct Not applicable ~Croun D' Departmental Not‘
recruitment Promotion Committee appli~
_ Ce o consisting of 3= - cable
. l.Joing Genéral Manager =
: and Vice Chairman,  Board
of Administration-Chairman.
2.Deputy Oirector General
3 Canteen Servics and |
" ‘szcretary) Boadd of . ..
i Control, Canteen Services-
: Membsar ' o
3.Deputy Fipancial Adviser(y) -
Ministry of Defence-Member
4.8eniormost Deputy General
Manager from the Department
(Canteen $tores Department
; cadrej-Membe |
@ !
r
e
.
.
{ - sba/-
- 4.3.93.:
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.l
;;\{:\‘[?\ - 3
— e e oo N PR BSET




3 o 3 ; =
; ; i

/] . £,

¢ . L. . D

i o ' L .
L
. ) i
- ! . ": e !
t"L»

T ’ RGO
Gov.PuMﬁuT'OF INDIA )
. MINISTRY OF DR o
 GANTHEN STOHES DIPARIMENT. .
’Q"&DBLPFI" 119 .11 X ROAD Comadl L
e MUMBAI - 400 020 o o
! . c0 e /

Ref. No.B/Admn/B 9/1791 o - ~.:J,J:f]ﬁ",'qufﬂﬁ{{;July496'

x‘csn ORDER NQ. 9 /96

PARI A3, PERSOLNGL & ADMILI 1Rg‘10h.

. SUB : QPUCIAL DUTY . ALLQWANCE FOR CIVILIAN bHPLOYL“S -
. .. 7 ' OF THE. CIWTRAL. GOV,RNMDNT SBRVING . IN THE ST.id |
Coet o MAND UNION TPRRITORIE (ﬁ‘”ORTH BASTERH RBHGIOL-

e . Ra L:A.R_DIIIG. o

afﬁ'A COpy of uovt. of Indlg, “1Alstry of Fluxnce, Dep rtment of
Bxpendlture OM No.11(3)/9528, IL(B) dated 12:1.1996 oni. the above subject
~ is reproduced &8 “Annexure 'A' to this C8D O L ,

L ce cole (BI{DmmMUWMW ) '

I O /i R i AwﬂT“GENdMANAG§ R (4DH;7) F
R T FOR Bl M&NAaER

o h k‘ DN : . ' :

- DIST IBUTIOI ! | o fﬁg\' | . L

NH.'The:ﬁébretiry,jﬁbcué} N.Delhi ‘( 2 copies esch
2. ¢6u N o . O
3. e S A L X
| 4.:;11 DGMB/AGMS/HWnaoels at wo. b “”’(
o5 411 RM@H. o
ﬁ1;65xﬁlif
ﬁ..“'7 HO Accounts brgnch
8, All other brtnches at hO . .
9.'CDA (esd) - o .mfﬂf
104 LAO) L S ;m g,;gif**""
EEW: Sub‘uroup»A-1/A-2/B—1/B-2/B- «H“ﬁ*ﬂ‘ t(
12, 440 (Admn) 7 EET L e 0 e ( f~'?f“, "
(

1 copy each

)
)
noo " ) .
)
)
)

v

fDePOt Managers/Baseu N 4 conles each )¥

1 copy each

H 1"

Lo "

("
P
"15,“( 5 coples ééch
NG
(o
s

113;.LSD EmPloyees.Union' " e

[

n - "

)

)

)

| )
oo
)

)

)

" 14. €8D Workergjgsbociajion

* DGH (Base)/Depot Man\gers w111 prov1de one copy ench

to Unlon/ﬂssoc;qtlon brznch if ex1st at their. stﬁtlon.

¢

1

-
.

Contd...eor-2/=
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52 ANH@ZURE 'a' 20 USD ORDER HO._ 2]96 DT 7* 1,, i

' .
i ' et .. s s

: ' ' e 2 F
A copy of Gov® of Indiz, ﬂln. of Finince, . Dep rtment of LA
Jxpenditure O To. 11(3)/95 II(D)Q t 12, 1.1996 S e
¥ ; ' . '.-m,;.h .
SU5 s SP3CTIAL DUDY. L LLOW.S O3 PO GIVILLH RN i
P CEﬂHLHJ;OJT“'“%”I1G T OSHD s“&rﬂg -’ﬂﬁEOhuw -
TARRIIORINS OF NOR“H B an L ERT VGFON < RmGJQDIMG. T g
1 . :;;hftu .,, o ) , L‘
: - The undersigned is ‘dnrected to refe¥ to this Dep\rtment s OM
to. 20014/3/83-8.IV dated. 14.12.83 crd’ 2014:1987 Yead with OM Ro..
20014/16/86-u.II(B) dated 1.12 88 on the suoaect mentloned above..
-'4 l‘:
2, 3"""I'he Govermment of Tndwx v1de the ~bQVe*ment10ned oM dt. 14.12.33

granted certazin incentives to the Centril deernmpnt‘01v1lixn employ-
ees posted to the N3 Peglon.\ One he SHEdRtives was- pwvment of &
*Special Duty . 1llow=nce' (SDA) to~th08e who ave. "Xll Indln Transfer
Tisbility" P .

l

. ,‘.,.1 st : K : :
v3. It wes clorlfled v1de the above: menulone& Oﬂ df 20.;.1987 that
for the . purpose. offsanotmonlnv "Speciszl Dut“ allows Tthe. ALY
 Indig Sransfer’ Lianbility. of, the. members of v?serv1ée/cadre or
incumbeénts of “ny post/group 01 poqts hxs e;détermlred by Jpolyxng
the tests.of,reprultment zone, promotlon“ £e] “étg‘ is e,'whether
recruitment to serVI”e/cadre/post h.s boenimndg“ﬁﬁfdll Indis basis
znd . whethe tion is 180 done "6n the LAE 8 0% an‘ali Indin Smne s
senlorlty list. for uhe servicé /Cere/post asiia whole. A mere clause ‘
_In_the =p»oin ment letter-to- th (f‘w.”th ”_théiperson _ cenocerned is .
liable- to be t¢wrsferred hnywhere 1n'grdiﬁ* ot '\wﬂake hlm ellgmble

for the grant of D4 R T

-}

“_

Y

on!appro .6hed the Hon'ble

4.~“ v omefemployees working in the Uu Reg
] h_tl Bench) prnylng for the

Qentral.udmlﬂlsurxtlve Iribunal (CJ“)T
.~.,gf‘n{ ‘S tolthen even though theyek hot ellglble for the grant.
iﬁh,dii‘heidithe*prayers of the

et

b thls t]low‘nce. ihe llon'ble Wribund
pethloners &8 their xp)Olntment letters carried the clause of A1l
'India Transfer Llublllty nd 1ccord1ngly,xd1rected pdyment of SDa
to them. : o a -1

, T TR £ ¥ ,
{5+ .. In some cases, the directions of the Centrnl sdm:nlstra 1vé
fmrlbun .1 'were implemented, Memnwhlle, 2 ;ew Spe01ql Teave Petitions
were -filed; in -the Hon'ble Supreme uourt By sohe Mlnlstrles/aep rtments
 agninst the Orders of the C.i%. :

i

1

6. The Hon’ble Supreme Court in ‘thei udpenent dellvered on 20: 9J/
(in Civil .ppéal no. 3251 of 19323) uphe” e‘submlssmbns of the GOVGrn—
ment of Indis Tha £ Centr:.L Government: 01v1ilan ump]oveps Lo huve  £11
GIndds truns¢er 1iability are entitled to’ the grant o; SDst, rON belnp

posted to rny stotion in the R Ieglon«frgm."

N

g_a_ﬁqg‘gglde 'the_tregion "and
. ‘”DA ould rnot be pnyable merely because of ‘the” c*ﬁuse‘iﬁ‘the app01nt—
A thent order; relating to A1l India T¥phefer Tibilitys «TheyapeX Court!
. . further, added that the grant of thlsrallowwncekonly to;the o*flcers
' gﬁgnsferred from outside fhe region to this. regmdn woasi;no% be'’

Yiolative of “the prov181ons “Contsined i "'ficle' I

“as well as the ecual pa¥ ‘doctrine. © ! fon #Col hE

that whatever amount has already been, 6.1d .Ehe"resnonden+s or-Lor
{ that matter to: other similarly 31tuuted emn"oveéé wolld .not -be recover—

v o oeds from them’ in so fur as this allowance is concerned.kt

Yo s

{ ' 7&r In view of the above Jud@ement ‘of thé: HOn"b1en5upreme Court,
the matter hms been eXam mired in consult tlonmwlth the Mlnlstry of
Tow and the following decisious have beeh tnken :'"'

i)' the ‘amound aTready led on . vccount of DA to the 1ne11g1ble
,persons on or beIO;e 20 Q 94 w1llhbeqwtlved e T
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9,  'In their applic tion to emploieés of Indisv .

: ¢ 3 ¢
11) the amount pold cn sccount o? 3DA to 1ne]1g1b1e persons
after 20, 9 94 (whwch also 1ncludes those cases in respect of
whloh ne lowznce wnag De"twlnlnﬁ to the perlod p¥ior %o

20.9.94, but payments were m: de nfter this date i.e. 20.9.94)
will be recovered, '

8. . All the Mlnlrtrlen/beportnents etc. are recuested to

keep the ”bove 1nstruc 1ons in view for atrict dompllmnce.

S ) }.lld it and
xecountS'Department, these . orderd issue in consult: tlon with
he Comptroller and Judltor Gener~l of India.
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(, ¢ BALACHAYDRAN )
Under ecy to uhe Govt. of India
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INTHE CENTRAL ADMINISTRATIVE TRIBU NAL:
;;t"t GUWAHATI s BENCH § GUWAHATI.

O¢ A. NO. 279 OF 1996

RS
Sri Nomal Chandra Das & Others . ;g‘QXL

- Versus=

The Union Qf India & others.
/7 - AN =

IN THE MATTER OF s

Show-cause Reply submitted by the

Respondents No.l. 2, 3 & 4.

(SHOW-CAUSE REPLY )
The humble Respondents beg'to

submit their Show-Cause Reply

as follows s

1) That before submittiné_the parawise
Replies of the Original Application the
Respcndents beg to state that, the Supreme ’
Céurt_of India vide their judgemeﬁt in several .
‘appeals including the Civil Appeal No.3215/93
allowed'bn 20-9-93 holding that the Central

Government Employees locally recruited in the

North ‘Eastern Region are not eligible for pay=-
ment Of S.D.A and only the employees who have

been transferred from outside the region and

posted in the North Eastern Region are eligible

(conta)
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for payment Of S.D.A. In the instant application
those who are not appointed locally in the North
Eastern Region but brought on transfer they are
eligible for payment of &SDa. On the basis of. the
Supreme Court‘'s Judgement, the Ministry of Finance
‘have issued instructions to various departments do
not to pay SDA to the Central Government Employees
who are locally recruited vide order of Ministry of
Finance, Department of Expenditure . U.M. No. 11(3)/
95-E (ii) (B) dated 12-01-96. It is also to bring
to the notice of this Hon'ble Tribunal that the
above instruction ot Government of India was issued
considering the judgement dated 20-9-94 in Civil
Appeal No.3215 of 1993 pronounced by - Hon'ble
Suprement Court of India . As such, the Office of
the Respondents being subordinate tO_  Government of
India cannot amend/moddfy any instruction of Govern-
ment and has to follow thé same in its totality.
Accordingly, the action was initiated by the office
of the respondents which is absolutely in accordance
to the provisions of the existing rules apd not at

all violative of any article of S®RBIKEK Constitution of India,
as clarified by Apex Court in the above Judgement.

2) - That with fegard to the statements made

in paragraphs 1,2,3,4 & 5 oL the application the
Respondents have no commentSe
3) , That with regard to the statements

made in paragraph 6.1 of the apgplication the Respon-

dents have no commentse.

(contd.)
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4) That with regard to the statements made
in paragraphs 6.2 & 6.3 of the application the

Respondents have no comments the same being matters

of recorde

5) ~ That with regard to the statements

maae in paragraph 6.4 of the application the
Respondents Dbeg to state that, from the date of
issue of the said O;M. bearing No.2003/3/83-1IV
dated 14¢h December 1983 the allowances

called SDA was being & released to all the employees
of the respondents working in North Eastern Region
but on teceipt of the clarification in thiks matter
vide Govt. of India, Ministry of Finance. Depart-
ment of Expenditure D;M. dated.12-1-96_as ment ioned
earlier, the payment,made to all non-eligible
persons before 20-9-94 Xisdedé the date of judgement Of
the Supreme Court of Inéia, was waived and action
to recover the amcunt paid on account of SDA

after 20-9-94 was initiated. In this matter, kind
attention is drawn to O.M 20-4~87 it was specifi~
cally clarified that the employees posted in the
North East region of the nation will not become
eligible not only because of their posting in

North East sector but they should have transfer
lisbility of all India basis. This matter was
further reviewed by Supreme Court of India in

¥ Civil Appeal No.3251 of 93 and it was ruled on
20-9-94 that Central Govt. Civilian employees who
ﬁave all India transfer liability are entitled

to the grant of SDA, on peing posted to any station

in the North East region from outside the ‘region

(COntd- )
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and SDA would not be payable merely because of

the clause in the appointment order rélating_to
All India Transfer Liability. The Supremer Court
ruling was also that the amount already paid to
the applicants of the Civil appeal and .other
gimilar employees the same should not be recovered
as far as SD allowances is concerned. As such the
above allowances paid to all employees working in
North Eastern region om or before the date of
judgement i.e!20—9-94 was waived by Government of
India and amount paid as SDA after the date of
judgement was recovered from the salaries/wages of
the employees. As such thé contention of the appli-
cant in this application is absolutely baseless,
defective as the apex court of the country has
upheld the decision in this matter which has been
implemented by Government by issue Of the above
ciréular whose copy is enclosed herewith and
annéxed as Annexure - A-1 for perusal of this

Hon'ble Tribunal.

- 6) That with regard to the statements made
iﬁ paragraph 6.5 Oof the application the(Respondents
beg to state that the O.M. dated 12-1-96 of Govt.
of India in the subject of eligibility of SDa,
provisions exist for payment of SDA to all “the
eligible persons having all India transfer liability
and were transferred to North Eastern region from
other part of the country as such in other xexik words
this allowandés is not entitled to the employees:-
belonging to or recruited from the North Eastern
region. The respondents do not have any reéervation

for release of payment toO eligible employees working
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at Canteen Stores Department, Dimapur in light
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of above clarification which im a part of

Govt. « Ordere.

7) That with regard to the statements made
in paragraph 6.6 of the application the Respondents
beg to state that, the payment of SDA to all
entitled/eligible employees are still being released
by the Office of the respondents without fail.
However the individuals who do not fall within the

framwork Of rules as elaborated in Govt. order

dated 12-1~96 are not being paid which is absolutely

in order and as per the Supreme Court order. Also

as per subsequent Govt. orders regarding already
paid amount of SDA to non-eligible persons, the
non-ent itled amount after 20-9-94 are being reco-

vered from their salary.

8) That, with regard to the statements made
in paragraph 6.7 of the application the Respon-
dents beg tc state that, as per Supreme Court's
Judgement, the individuals will be entitled for
grant of SDA when they are postec to. North Eastern
region from outside the region and this will not
constiitute the violation of Articie 14 of Indian
Constitution as well the doctrine of equal pay for
equal worke. As such any individual who - has been
appointed initially in the North Eastern Region

and transferred outside the North Eastern Region and
again transferred to North Easfern region will not
be entitled for grant of SDa. Accordingly, the

payment of SDA was not sanctioned to all such

(contd.)
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individuals posted at Dimapur which is absolutely

in order. To substantiate all our above statements,

the list of individuals to whom the SDA for the
month of Dec. '96 i; released is enclosed herewith
alongwith the covering letter of ( F & A ) Branch
of thié Head Office of the Respondents as Annexure=

A-2 for perusal of this Hon'ble Tribunal.

9) . That, with regard to the statements

" made in paragraphs 6.8 of the application the

Respondents beg to state that, none of the applicant
of this application are entitled for grant of SDA
in accordance to the Govt .order dated 12-1-96
which was issued on the strength of Supreme court

Judgement dated 20-9-54.

It is also to bring to the notice of
the Hon'ble Tribunal that the Apex court of the
¢0untry—has already upheld that grant of SDA cannoﬁ,
be granted to all the individuals posted in North
East Region but have to fulfill the condition of
all India transfer liability alongwith posting to

North East Region from outside the region.

10) ‘That with regard to the statements made
in paragraph 7 of the application régarding the
Grounds for legal provisions the Respondents beg

to state that none of the grounds is maintainable

" in law as well as in facts and as such the appli-

cation is liable to dismissed.
11) That with regard to the statements made

in paragraph 8 of the application regarding the

(Contd.)
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relief sought for the Respohdents beg to
state that, the applicants are not entitled
to SDA as bthéy are locally recrz,{ited and as

such, the application is liable to be dismissed.

12) That with regard to the statements
made in paragraphs 9°to 12 of the application
the Respondents beg to state that they have no

commentse

13) ~ That the Respondents beg to submit that the

" application has no merit and as such the same is

liable to be dismissed.

Yy & R I F I C A T I O N

I, 8hix Rhxkt N.K.Vaid, Regional Manager (East),

Canteen Stores Department, CSD Depot Complex, Satgaon,
Guwahati-27 do hereby solemnly declare that the

statements made in this Show~cause reply are true to

' ry knowledge , belief and information.-

And, I sign this verification today

on 11 day of March , 1997 at Guwahati.

Decl

| R~
Regional Manager (E]
CSD, Depot (Complen '
P. O v "Satgaon,
Guwahari-20



